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SIXTH REPORT OF THE COMMITTEE ON SUBORDINATE
LEGISLATION

(FOURTH LOK SABHA)
I

INTRODUCTION

I, the Chairman of the Committee on Subordinate Legislation,
having been authorised by the Committee to present the Report on
its behalf, present its sixth Report.

2. The Committee held five sittings on the 18th May, 13th, 14th
and 30th July and 3rd September, 1970 and considered several
‘Orders’. At its sitting held on the 3rd September, 1970, the Com-
mittee considered and adopted this Report. The minutes of the
sittings which form part of the Report are appended to it.

3. At its sitting held on the 18th May, 1970, the Committee cons-
tituted, under Rule 263 of the Rules of Procedure and Conduct of
Business in Lok Sabha, a Sub-Committee consisting of Sarvashri
Shri Chand Goyal (Convener), Krishna Kumar Chatterji, N. T. Das,
V. Krishnamoorthi, V. Viswanatha Menon, N. K. Sanghi and Ram
Sewak Yadav, members, to consider and select for examination the
type of rules, regulations, orders, etc. falling within the purview of
the Committee on Subordinate Legislation under Rule 317; ibid. The
Sub-Committee held three sittings on the 20th May, 3rd and 4th July,
1970 and selected for detailed examination 592 ‘Orders’ listed in
Appendix I.

4. During the course of examination of the various ‘Orders’, the
Committee also took evidence of the representatives of the Ministries
of Law (Legislative Department), Industrial Development, 1nternal
Trade and Company Affairs (Department of Industrial Development)
and Food, Agriculture, Community Development and Cooperation

(Department of Agriculture) at its sittings held on the 17th April
and 30th July, 1970.

5. Observations of the Committee on matters of special interest,
which arose during the course of examination of ‘Orders’ and matters

which required to be brought to the notice of the House have been
included in this Report.

A statement showing the summary of recommendations/observa-
tions of the Committee is appended to the Report.



REVISION OF MODEL CLAUSE IN BILLS PROVIDING FOR
LAYING OF STATUTORY RULES BEFORE BOTH HOUSES OF
PARLIAMENT

6. The Committee on Subordinate Legislation (Second Lok Sabha)
had approved the following formula regarding laying of Statutory
rules before both the Houses of Parliament, vide para 45 of its
Seventh Report: —

“Every rule made under this section shall be laid as soon as
may be after it is made, before each House of Parliament
while it is in Session for a total period of thirty days which
may be comprised in one session or in two successive
sessions, and if, before the expiry of the session in which
it is so laid or the session immediately following both
Houses agree in making any modification in the rule or
both Houses agree that the rule should not be made, the
rule shall thereafter have effect only in such modifred form
or be of no effect, as the case may be; so however, that any
such modification or annulment shall be without prejudice
to the validity of anything previously done under that
rule.”

7. Accordingly, every rule made under the relevant Act is required
to be laid on the Table of the House for a period of thirty days which
may be comprised in one session or in two successive sessions. If,
however, this period of 30 days is not completed in two successive
sessions, the rule has to be re-laid on the Table under rule 234(2) of
the Rules of Procedure and Conduct of Business in Lok Sabha.

8. The above formula was altered by Government in respect of
the Warehousing Corporations Bill, 1962, the Petroleum Pipelines
(Acquisition of Right of User in Land) Bill, 1962, and the Defence
of India Bill, 1962. The matter was examined by the Committee
on Subordinate Legislation (Third ‘Lok Sabha) in all its aspects
and it had recommended in para 14 of its Second Report that “the
formula contained in paragraph 45 of the Seventh Report of the
Committee on Subordinate Legislation, Second Lok Sabha, which
has hitherto been adopted by the Government, should be followed
in future also and if the Government consider it necessary to amend
that formula in order to avoid relaying of rules under rule 234(2)
of the Rules of Procedure and Conduct of Business in Lok Sabha, for

2
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administrative convenience, it should clearly be provided therein
that the right of the Houses to modify the rules shall extend to the
session immediately following the session in which the said period
of 30 days is completed.”

9. The above recommendation of the Committee was accepted*
by the Ministry of Law and it had assured that the usual formula
for laying of rules before the Houses of Parliament, as contained
in paragraph 45 of the Seventh Report of the Committee, would be
followed in future in all cases.

10. The Rajya Sabha had experienced some administrative
difficulties in connection with the compliance of requirements of
the aforesaid model clause, because the first Parliament session of
the year commenced sometime in February and the Lok Sabha con-
tinued to sit till all the financial business was completed in May, the
session of the Rajya Sabha, generally lasted till the end of March or
thereabout. The Rajya Sabha met again (generally in April) for a
session of short duration principally to transact financial business.
When, therefore, rules were laid towards the latter half of the
February-March Session, the period of thirty days was not comp-
leted in even two successive sessions, viz. February-March and
April-May, because of which such rules had to be re-laid on the
Table in the monsoon session till the period of thirty days was
completed as stipulated in the said clause.

11. In view of the above administrative difficulties, the matter
was examined by the Committee on Subordinate Legislation of
Rajya Sabha in 1968. The Committee recommended in para 25 of
its Fifth Report that “the existing ‘laying formula’ should be modi-
fied so as to provide that—

(i) the statutory period of 30 days might be completed in
one session or two or more successive sessions; and

(ii) the right to suggest modification in the ‘Order’ should
extend to one additional session immediately following
the session in which the period of 30 days is completed.”

12. In this connection, the Committee considered the following
letter of the then Deputy Minister of Law (Shri Mohd. Yunus
Saleem):

-

‘ge% gm 62 of Fourth Report, Commitiee on Su“-ordinate Legislation, Third Lok
abha,
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“The Committee on Subordinate Legislation of the Rajya
Sabha, in its 5th Report, presented on 19-8-1968, recom-
mended in Part III of its Report, that the existing formula
of laying of statutory rules before both Houses of Parlia-
ment has to be slightly amended, so that the statutory
period of 30 days as obtained in the existing formula
may be completed in one Session or “two or more succes-
sive Sessions”. The existing formula was settled after
the approval of the Committee on Subordinate Legislation
of the Lok Sabha, by its 7th Report, presented on 22nd
December, 1959. It is, therefore, necessary that the con-
currence of the Committee on Subordinate Legislation of
the Lok Sabha is obtained, before the Government consi-
der to take steps to amend the formula in the manner

suggested by the Committee on Subordinate Legislation
of the Rajya Sabha.”

13. The Committee noted that there was no mention in the
letter of the Deputy Minister of Law about the second part of the
recommendation of the Committee on Subordinate Legislation of
Rajya Sabha that the existing Model Clause should be modified so
as to provide that the right of Members of Parliament to suggest
modification in the ‘Orders’ should extend to one additional session

immediately following the session in which the period of thirty days
was completed.

14. The representative of the Ministry of Law (Legislative
Department), who was examined by the Committee at its sitting
held on the 17th April, 1970, to seek further elucidation on the
above point stated that it would have the effect of unnecessarily
prolonging the matter. While explaining the implications of the
provisions of the existing Model Clause for laying of Statutory
rules before both Houses of Parliament, he informed the Committee
that no difficulty has been experienced by the Ministries in comp-
lying with the provisions of the Model Clause so far as Lok Sabha
is concerned, since all its Sessions are of more than thirty days
duration. A difficulty has, however, been experienced regarding
Rajya Sabha as its sessions in February-May period are of short
duration and, therefore, the rules had to be re-laid in order to comp-
lete the stipulated period of thirty days. He further stated that
Ministries concerned did not complain about any such difficulties.
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15. The Committee asked the representative the Ministry of Lawr
to furnish a draft of the revised Model Clause for its consuleratlon,
together with a note discussing the following points:

(s) whether there should be a Statutory Instruments Act on:
the British pattern;.

(b) whether the Model Clause should be included in the
General Clauses Act; and

(c¢) whether the Model Clause, as it existed should continue.

16. The Ministry of Law (Legislative Department), while ruling
out the desirability of enacting a separate measure like the Statu-
tory Instruments Act on the British pattern or incorporation of the
Model Clauce in the General Clauses Act, in its Note*, has come to
the conclusion that “the procedure that has hitherto been followed
in this country for ensuring effective Parliamentary control has
worked well and there is no special reason for making a departure
from the present practice except to the extent necessary for modi-
fying the formula on the lines suggested by the Committee on
Subordinate Legislation of the Rajya Sabha in view of the practical
difficulties experienced by them, if the Committee on Subordinate

Legislation of Lok Sabha concurs with the Committee of the Rajya
Sabha.”

17. The Committee has noted vide para 14 above that Ministries
concerned did not complain about any difficulty being experienced
by them regarding the re-laying of rules before both Houses of
Parliament. Moreover, the Ministry of Law (Legislative Depart-
ment) while dealing with the right of Members of Parliament to
suggest modification in the ‘Order’ for an additional session imme-
diately, following the session in which the period of thirty days is
completed (as suggested by Committee on Subordinate Legislation
of Rajya Sabha) has stated in its Note** that in the revised Model
Clause“.............. this right extends to the successive sessions
during which the rules are to be laid before Parliament in order to
complete the specified total period of 30 days. In the altered con-
text, it would not be necessary nor would it be advisable to extend
the right to modify or annul to one more session after the successive
sessions also. This would only result in the elemrent of uncertainty

o

*See para 15 of Appendix II.
seSee para 6 of Apperd'x 1L
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being continued for a longer period than is reasonably necessary for
the purpose of enabling Parliament to exercise its effective control
-over- subordinate legislation.”

18. The Committee has further noted from the note furnished by
the Min‘stry of Law (Legislative Department) that it did not consi-
der necessary to accept the recommendation of the Committee on
Subordinate Legislation of Rajya Sabha in its entirety. Moreover,
if the Committee approves the revised®* Model Clause as proposed by
the Law Ministry, it is not clear what would be the position so far
as the continuance of the present Model Clause in the existing Acts,
which run into thousands, is concerned, particularly when the Law
Ministry has ruled out the desirability of enacting a separate
measure like the Instruments Act on the British pattern or inclu-
sion of the Model Clause in the General Clauses Act, to abviate the
necessity of its being repeated in all Statutes which provide for the
framing of rules, for all times to come.

19. The Committee has considered the matter in all its aspects
and desires that the present Model Clause providing for laying of
rules before both Houses of Parliament as approved by the Com-
mittee on Subordinate Legislation in para 45 of its Seventh Report
(Second Lok Sabha) should continue or in the alternative the recom-
mendations made by the Rajva Sabha, Committee on Subordinate
Legislation should be accepted in its entirety.

I

CENTRAL CIVIL SERVICES (CLASSIFICATION. CONTROL
AND APPEAL) RULES, 1965

20. Dr. G. S. Melkote, M.P. and formerly a member of the Com-
wittee on Subordinate Legislation had raised the following points
which were referred to the Ministry of Home Affairs and Depart-
ment of Communications for furnishing their comments:

(i) Appointment of Inquiry Officers to conduct oral inquiry
into the charges levelled against delinquent officers under
C.CS. (C.C.A.) Rules, 1965; and

(ii) Powers to suspend delinquent officers—scope and limita-
tions—under rule 10 of C.C.S. (C.C.A.) Rules, 1965.

21. The Committee considered the following replies furnished
by the Ministry of Home Affairs and Department of Communica-
tions respectively:

*See pars 3 of Appendix II.



1. Ministry of Home Affairs

“(i) This Ministry is not aware of any cases where a Class
III Officer had been appointed to inquire into charges
against another Class III Officer. If there are any cases
where this has happened, they could be looked into if
specific instances are brought to notice.

The suggestion that all cases requiring inquiry under C.C.S.
(C.C.A.) Rules, 1965, should be handled by the Central
Vigilance Commission through the Commissioners for
Departmental Inquiries will, in view of the number of
such cases being very large, involve considerable expan-
sion in the Central Vigilance Commission which may not
be commensurate with the object to be achieved. Under
the existing arrangements, even in the case of gazetted
officers. only such cases are referred to the Central Vigi-
lance Commission for inquiry in which integrity of the
officer is involved. Other cases of even gazetted officers
are handled in the Ministry/Department concerned
through the agency of officers of appropriate rank
appointed to conduct the inquiry.

Paragraph 22.4 of Chapter X of the Vigilance Manusl provides
that the officers to be selected as Inquiry Authority should
be sufficiently senior in rank and one who is not suspected
of any prejudice or bias against the accused officer and
had not occasion to express opinion on merits of the par-
ticular case at any earlier stage. Instructions have also
been issued, vide this Ministry’s O.M. No. 39/40/52-Ests.,
dated the 4th October, 1952, which inter clia lay down
that: —

(i) in each Ministry or Department, a specified officer
or officers of the appropriate rank shall be nominated
and earmarked for the purpose of conducting all the
departmental inquiries arising within that Ministry/
Department.

(ii) as soon as occasion arises for taking up such an inquiry,
the nominated officer will be relieved of his normal duties
to such extent as may be necessary to enakle him to de-
vote full and careful attention to the completion of the
inquiry; and

(iii) the nominated officers should familiarise themselvies
with the rules and essential procedural requirements
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and maintain close personal contacts with the Ministry
of Home Affairs to enable them quickly to resolve any
d>ubts or difficulties which may arise.

In other words, there already exist instructions to the effect that
there should be in each Ministry/Department officers espe-
cially nominated for the purpose of conducting departmen-
tal inquiries and that such officers can, when necessary, be
made exclusively or largely concerned witn the matter of
conduct of inquiries alone.

(il) this Ministry has already issued orders vide O.M. No.
43/56/64-AVD, dated the 22nd October, 1964, 221/18/65-
AVD, dated the 7th September, 1965, 16th February, 1966,
regarding the circumstances under which a Government
servant may be placed under suspension and the need for
quick decision on cases of officers under suspension.

In respect of the treatment of the period of suspension under
various circumstances after the conclusion of the inquiry
the undersigned is directed to invite the attention to
F.R. 54 and Government of India decisions thereunder
which provide for the regularisation of the suspension
period.”

II. Department of Communications

“(i) The authorities competent to place a Government
servant under suspension are clearly laid down in Rule
10 of CCS (CCA) Rules 1965. ‘The present position is
that any authority which is competent to impose a minor
penalty on a Government servant is competent to sus-
pend him. It is not a fact that the suspensions are res-
tored to as a matter of routine or that Government ser-
vants are kept under suspension indefinitely. In fact the
entire position of the officials of the P&T Department
continuing under suspension was reviewed recently at
a high level under the directions of the Minister and it
was seen that officials were not kept under suspension
unnecessarily. Further, orders indicating the guidelines
for placing an official under suspension already exist
(vide Ministry of Home Affairs O.M. No. F. 43;56/64-
AVD, dated 22nd October, 1964) which envisage that pub-
lic interest should be the guiding factor in deciding to-
place a Government servant under suspension and the
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disciplinary authority should have the discretion to de-
cide this taking all factors into accouni. These orders
even indicate broadly the circumstances in which a dis-
ciplinary authcrity may consider it appropriate to place
a Government servant under suspension. Thus, it is
clear that elaborate rules/orders already exist within the
framework of which officials are placed under suspen-
sion. Again, under CCS (CCA) Rules these officials have
got a right to appeal or to submit a petition against their
suspension to the P&T Board/President. In a vast and
widely spread public utility department like the P&T
administration has to be widely decentralised. It is
essential that in respect of officials dealing with the
public, handling cash and valuables and the
P&T Trafficc the powers to suspend should be
exercised by the authority competent to impose
minor  penalties rather than remote authorities
empowered to impose major penalties. A high
standard of conduct on the part of the officials is essen-
tial in order to ensure public confidence in the P&T
transactions. Since, every appointing authority is re-
quired to submit a monthly report of suspensions to the
next higher authority and finally to the Heads of P&T
Circles, the case is reviewed with a view to ensure that
suspensions are not prolonged or resorted to unneces-
sarily. As regards the treatment of the period of suspen-
sion the provisions of F.R. 54 are quite clear. If after the
conclusion of the disciplinary proceedings/criminal pro-
ceedings the competent authorities are of the opinion
that the Government servant has been fully exonerated
or that his suspension was wholly unjustified, the Gov-
ernment servant shall be given full pay and allowances
to which he would have been entitled but for his suspen-
sion. The rate of subsistence allowance is also reviewed
after 12 months of suspension under the provisions of
F.R. 53 and if the period of suspension has been pro-
longed for reasons not directly attributable to the Gov-
ernment servant, the rate of subsistence aliowance is in-
creased. So far as the treatment of period of suspension
as leave is concerned, proviso to sub-ruie (5) of F.R. 54
clearly states that if the Government servant so desires
the competent authority can direct the period of absence
from duty to be converted into leaye of any kind due
and admissible to the Government serant.
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From the above, it is clear that there are definite and positive

(1)

detailed instructions/rules which have been laid down spe-
cifying the circumstances under which a Government
servant may be placed under suspension and how the
period of suspension should be treated. As such there does
not appear to be any need to frame any additional rules to
govern the procedure to be adopted in the matter of placing

an official under suspension or for regulating the period
of suspension.

Rule 14(2) of CCS (CCA) Rules, 1965 envisages holding
of an inquiry either itself by the disciplinary authority
or appointing an authority to inquire into the truth of
any imputations of misconduct or misbehavour against a
Government servant. Sub-rule 5(a) ibid., states that on
receipt of the written statement of defence the discipli-
nary authority may appoint an inquiring authority to
enquire into such of the articles of charge as are not ad-
mitted by the Government servant in his written state-
ment of defence. Thus the exact terminology used in
the Rules is ‘Inquiring authority’ and not ‘Inquiry Officer’.
It does not, therefore, necessarily mean that the person
appointed to inquire into the charges should invariably
be a gazetted officer. In a vast organisation like the P&T
spread over every nook and corner of the country it is
obviously not possible to have all Inquiry Officers of the
rank of gazetted officers especially when even the disci-
plinary authorities are non-gazetted officers. It is also
not practicable to have Inquiry Officers on the pattern of
Commissioners for Departmental Inquiries existing in the
Central Vigilance Commission who are utilised for inquir-
ing into the cases against gazetted officers involved in
Vigilance cases to inquire into cases against Class III and
Class IV officials of the P&T Department looking into a
very large number of such cases and the vastness of the
country. In a Postal Division with about 3040 Supervis-
ing Officials in Class III, 300 clerks, and an equal number
of Postmen and Class IV staff, there is only one gazetted
officer to supervise the work of all the officials. Similar
is the case in the Engineering and other Arms of the de-
partment though the number of Class III is less. It is
not, therefore, physically possible to appoint a gazetted
Officer as Inquiring Authority.

The present procedure of entrusting the enquiry to a Class IIT

official (higher in status compared to the accused) has
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stood the test of time and the department have
not heard any complaints or defects from any circle
so far. In fact, the principle of selecting a sufficiently
senior officer in rank to the official against whom an in-
quiry is being conducted to function as Inquiring autho-
rity is invariably followed in the department. It is nc®
a fact that the delinquents do not get full justice at the
hands of inquiring authority of non-gazetted status for
the simple reason that the latter has to base his findings
on the basis of the evidence adduced before the inquiring
authority before deciding to agree or <isagree with
the fiindings of the inquiring authority that the allega-
tions|charges are established against the delinquent.
Provision exists in CCS(CCA) Rules for preferring an
appeal|petition and the points of injustice or irregularities
committed during the inquiry can be brought out there.
It is pertinent to mention here that even in the case of
gazetted officers all cases are not entrusted to the Com-
missioners for Departmental Inquiries but only cases
involving Vigilance angle or integrity of the delinquent
officer are handled by them.

It is pertinent to mention here that recently the question of
amendig rule 14(2) of CCS(CCA) Rules, 1965 so that ordi-
narily an officer not lower in rank than the accused or an
Inspector of Post Offices, whichever is higher, is appoint-
ed as the Inquiring authority, was considered in consulta-
tion with the Ministry of Home Affairs and it was held
that though rule 14(2), ibid, did not specifically prohibit
the appointment of an officer who is junior in rank to the
delinquent officer against whom an inquiry is being con-
ducted, the Central Vigilance Commission had already
made in clear in their Vigilance Manual that the official
selected to conduct an inquiry should be sufficiently senior
in rank to the delinquent official. It was, therefore, felt
that there was no necessity to amend rule 14(2) ibid’
as that might create difficulties in cetrain organisations
in which senior officers may not be availabie for appoint-
ment as the Inquiring authority. In the circumstances,
the suggestion made regarding appointment of Inquiring"
authority cannot also be accepted.”

22. The Comniittee agrees that it may not be possible to entrust
always inquiries against delinquent officers to ‘Gazetted Officers as
the Department of Communications has under its employment a:
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1arge number of persons spread over fhe entire country. But the
Committee strongly feels that the inquiries should be conducted
by an Officer who is siufficiently senior to the officer whose conduct
is being inquired into. Inquiry by a junior officer, the Committee
‘feels, cannot command confidence which it deserves.

v

ALL-INDIA SERVICES (LAYING OF 1. uULATIONS BEF\ ..
PARLIAMENT) BILL, 1969

23. The All-India Services (Laying of Regulations before Parlia-
ment) Bill, 1969 (as passed by the Rajya Sabha on the 25th Novem-
ber, 1969) and presently before Lok Sabha provide for laying
before Parliament of the regulations made under the All-India
‘Services Act, 1851 (61 of 1951), and for certain other matters con-
nected therewith. The main purport of the Bill, as stated in the
:statement of Objects and Reasons appended to the Bill is as follows:

“Some of the rules made under the All-India Services Act,
1951, empower the Central Government to make regula-
tions in respect of certain matters. Sub-section (2) of
section 3 of the said Act provides only for the laying of
rules before Parliament. Consequently regulations made
up to 1st July, 1967, were not laid before Parliament.

As, however, the regulations form an integral part of the
rules, it was felt that it would be appropriate to lay the
regulations before Parliament in the same manner as the
rules are laid. The Bill provides for the laying of regu-
tions also before Parliament and, in addition, it seeks to
validate the regulations (made prior to 1st July, 1967)
which have not been laid before Parliament. Incidental-
ly. the Bill also provides for the laying of the rules and
regulations before Parlaiment for a period of thirty days
instead of fourteen days as at present.”

"24. Clauses 2 and 3 of the aforesaid Bill provide as follows:

2. In this Act, ‘regulation’ means a regulation made before
Defei  the commencement of this Act by the Central Govern-
tom. ment under any of the provisions of the rules framed

under the All-India Services Act, 1951.

3. Every regulation shall be la'd as soon as may be, after
Layms ~f the commencement of this Act, before each House of
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lr)ee%ggnons Parliament while it is in session for a total period of
>Parliament. thirty days which may be comprised in one session or in
two successive sessions, and if, before the expiry of the
session in which it is so laid or the session immediately
following, both Houses agree in making any modification
in the regulation or both Houses agree that the regula-
tion should not be made, the regulation shall thereafter
have effect only in such modified form or be of no effect,
as the case may be; so, however, that any such modifica-
tion or annulment shall be without prejudice to the vali-

dity of anything previously done under that regulation:

Provided that nothing contained in this section shall apply
to any such regulation which has already been laid before
each House of Parliament.”

25. The Committee noted that all regulations made by the Cen-
tral Government before the commencement of the aforesaid Act,
under any of the provisions of the rules framed under the All-India
Services Act, 1951 and which have not been laid so far before each
House of Parliament are also to be laid before each House of Par-
liament irrespective of the fact whether those regulations are still
in force or not. The Committee felt that in the case of such regu-
lations which would not be in force at the commencement of the
Act, there appeared to be no necessity of their being laid on the
Tables of both the Houses as it would be infructuous for the House
or the Committee on Subordinate Legislation to exercise scrutiny
over such regulations. The Ministry of Home Affairs who was
asked to amend suitably the definition of ‘regulation’ as contained
in clause 2 of the aforesaid Bill so as to make it clear that such
regulations, which were made before the commencement of the
Act and which were not in force, were not required to be laid on
the Table of the House, stated as under:

“. .. the Bill has been intreduced to provide for the laying
of regulations before the Parliament and also to validate
the regulations made prior to 1st July, 1967 which have
not been laid before the Parliament. The definition of
the term ‘regulation’ has been so worded as to cover all
the regulations rnade before the commencement of the
Act. Clause 3 of the Bifl provides for the laying of all
regulations which have not been so laid before irrespec-
tive of the fact whether the regulations are in force or
not. Clause 4 affords validity to all such regulations and
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r also indemnity to the actions taken by the Central Gov-
T ernment in accordance with such regulationss In case
) the definition of the term ‘regulation’ is modified, as sug-
gested by the Committee on Subordinate Legislation to
provide only for the laying of such regualtions as are still
operative at the time the Act comes into force, the vali-
dity and indemnity conferred by clause 4 will be restrict-
ed to those regulations which have been laid in pursu-
ance of clause 3. In that case, those regulations, made
prior to 1st July, 1967 and no longer in force, will not be
covered by clause 4. It would thus be seen that the
purpose for which the Bill has been introduced will not
be fully served in case the suggestion to amend the defi-
nition of the term ‘regulation’ is accepted.”

26. The matter was further examined in the light of the above
reply and the Ministry of Home Affairs was requested to state whe-
ther the objective underlying the aforesaid observation of the Com-
mittee could be achieved, if clause 3, instead of the defi-
nition of ‘regulation’ as contained in clause 2 of the above Bill, was
suitably modified so as to exclude the necessity of laying those
regulations before the Houses which were no longer in force and
were not laid earlier, without disturbing the protection granted to
such regulations under clause 4 of the Bill. In this connection, the
Committee has considered the following reply of the Ministry of
Home Affairs, in which it has agreed with the foregoing sugges-
tion:

“...the objective underlying the observation of the Committee
on Subordinate Legislation, viz., that the regulations which
are no longer in force need not be laid before the Parlia-
ment could be achieved by amending clause 3 of the Bill.
The Lok Sabha Secretariat may please indicate whether
action may accordingly be taken to move an amendment
to clause 3 of the Bill”

27. The Committee recommends that the Ministry of Home Affairs
should bring forward a suitable amendment to Clause 3 of the All-
India Services (Laying of Regulations before Parliament) Bill, 1969
(as passed by Rajya Sabha on the 25th November, 1969) so that
“laying” of regualtions before Parliament which are no longer in
force is avoided.
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RULES RELATING TO ISSUE ETC. OF LICENCES UNDER THE
EXPLOSIVES RULES, 1940

28. During the course of examination of the Explosives Rules,
1940, as amended from time to time, the following two points were
noticed:

(i) there was no provision in Rules 92 and 93, ibid, requiring
the licensing authority to give an opportunity of being
heard to the applicant, before his application for amend-
ment or renewal of licence was rejected or to a licence-
holder before his licence was suspended or cancelled, and
if the Central Government happened to be a licensing
authority, even the requirement of recording the reasons
in writing had been dispensed with; and

(ii) the fee to be charged for the grant of licence, etc, for pur-
poses specified in column 3 of Schedule IV of the said
Rules, was not mentioned against serial Nos. 8 and 9 in
column 5 thereof and it was left to be prescribed by the
Central Government, but it was not clear whether such
fee would be prescribed by a general notification publish-
ed in the Gazette or prescribed from time to time by
ad hoc Orders of the Central Government.

29. On 3rd May, 1968, the matter was referred to the erstwhile
Ministry of Industrial Development and Company Affairs (Depart-
ment of Industrial Development). Inviting its attention to the sug-
gestion of the Committee on Subordinate Legislation in regard to
the Paradip Port Harbour Craft Rules, 1967, contained in para 26
of its First Report (Fourth Lok Sabha), the Ministry was requested
to provide in the Explosives Rules, 1940, that every licensing autho-
rity would give an opportunity to a licence-holder|applicant of being
heard and record the reasons, in writing, for passing an order adver-
sely affecting him. The Ministry was also requested to clarify
whether the fee left to be prescribed by the Central Government in
respect of serial Nos. 8 and 9 in column 5 of Schedule IV of the said
Rules would be prescribed by a general notification published in the
Gazette or by ad hoc orders issued from time to time by the Central
Government. '
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30. After protracted correspondence, the Ministry had furnish-
ed the following reply on the 30th December, 1968:

“
)

..in regard to the fees to be cf{arged for the grant of a

licence etc., the scale of fee has been given in Schedule IV
to the Explosives Rules against each article, except in the
case of licences in Special Form granted under articles 8
and 9. The Government of India had set up a committee
to suggest, inter alia revision of the Expiosives Acts and
Rules. This Committee has already considered the mat-
ter and recommended that a standard scale of fee should
be prescribed for the purpose. This recommendation is
under consideration of this Ministry. In regard to the
issue raised in paras 1 and 2 of the (L.S.3.) memorandum,
a further communication will follow as the matter is befng
examined in consultation with the Ministry of Law.”

31. On the matter being pyrsued further, the following reply was
received from the Ministry on the 30th August, 1969:—

..... it has since been decided in consultation with the Minis-

tries of Home Affairs and Law to amend the Explosives
Rules, 1940 as suggested in their (Lok Sabha Sectt.) O.M.
of 3rd May, 1968, to meet the observations of the Com-
mittee on Subordinate Legislation in this regard. Further
steps are being taken to amend the ruies as decided in
consultation with the authorities concerned.

regards the point relating to the fees to be charged for
grant of licence etc. mentioned in para 2 of their (Lok

* Sabha Sectt.) OM. of 3rd May, 1968, the position has

already been intimated to them vide this Ministry’s O-M.
of even number dated the 30th December, 1968. In this
connection it may further be stated that the recommenda-
tions of the Explosives Committee in this regard as mem-
tioned in the above OM. have since been accepted by
Government and steps have already been initiated to im-
plement the same.”

$2. As the above replies of the Ministry did not indicate any Aefi-
nite and clear line of action which the Ministry had decided t» fol-
bwinmpectottha!oreuidpoints,themtterwaspurswi!urther
and the following reply was furnished by the Ministry an the 28th
April, 1970:

“

...As regards the point relating to the laying down of a

standard scale of fees to be charged for the grant of a
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licence etc., you may please refer to this Ministry’s O.Ms.
of even number dated the 30th December,” 1968, and 30th
August, 1969, from which it would be observed that the
Explosives Rules, 1940, contain all the standard scales of
fees to be charged for the grant of licences etc. except for
special form licences under Article 8 of Schedule IV to
these Rules. The Central Government have, however,
separately prescribed fees for Special Form Licences with .
effect from 11th March, 1950, and the same are being
charged for such licences. The fees for such licences are
also proposed to be included in the rules itself when the
Explosives Rules are revised on the basis of the recom-
mendations of the Explosives Committee. If, however, it
is felt that fees for Special Form licences should also be
provided in the rules without waiting for the revision of
the Explosives Rules, appropriate action will be taken
immediately for amending the rules on hearing from you.

As regards the amendment of the rules for making a provision
that every licensing authority shall give an opportunity of
being heard and record reasons, in writing, for passing an
order adversely affecting a licence holder/applicant, the
Lok Sabha Secretariat have been informed vide this Minis-
try’s O.M. of even No. dated the 30th August, 1969, that
a decision to this effect has been taken and further steps
are being taken to amend the rules. In this connection, I
am forwarding herewith a copy of notification No. 38 (1) /67
LI(I), dated the 18th December, 1969, proposing amend-
ments relating to the no-objection certificates issued by the
District Authorities. This amendment will be finalised as
soon as some suggestions received from the. Government

of West Bengal in this respect, have been examined and
clarified.

Any other amendments which may be necessary to meet the
observations of the Committee on Subordinate Legislation
will also be made as soon as these points are further exa-
mined in consultation with the eoncerned authorities.”

33. The Committee has noted from the above reply that even after
two years of correspondence, the Ministry has not indicated any spe-
cific line of action which it intended to take to amend Rules 92 and
93 of the Explosives Rules, 1940. Nor has it furnished any clarifica-
tion for not mentioning in column 5 of Schedule IV, the amount of
fee to be charged for grant of licence etc. for purposes specified in
column 3 against Serial Nos. 8 and 9. The Ministry has also not
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explained whether such fees would be prescribed by general notifi-
cations or by ad hoc orders. As far back as on the 30th December,
1968, the Minisiry had stated that the recommendation made by the
Explosives Committee (which was set up by Government to suggest,
inter alia revision of the Explosives Acts and Rules) to prescribe a
standard scale of fee for the purpose was under consideration. But so
far no action seems to have been taken by Government to provide a
scale of fee in the Rules, as the Ministry has stated in its latest reply
of 28th April, 1970 that “if, however, it is felt that fees for Special
Form licences should also be provided in the rules, without waiting
for the revision of the Explosives Rules, appropriate action will
be taken immediateiy for amending the rules on hearing from you”.

34. As regards the other point, the Committee has noted that the
Ministry has stated in their O.M. of 30th August, 1969, that further
steps are being taken to amend the Explosives Rules, 1940, with a
view to meet the observations of the Committee on Subordinate
Legislation, as decided in consultation with the authorities concern-
ed. The Committee has also noted that the Ministry, while inviting
attention to this O.M., has forwarded a copy of notification dated
18-12-69, containing draft amendment to the Rules relating to the
refusal of ‘No Objection Certificates’ to be issued by the District
Authorities, which has no relevance to the points referred to the
Ministry and under consideration of the Committee.

85. The Committee examined the representative of the Ministry
of Industrial Development, Internal Trade and Company Affairs
(Department of Industrial Development) at its sitting held on the
30th July, 1970. During the course of his evidence, the representa-
tive agreed that rules 92 and 93 of the Explosives Rules, 1840 in their
present form, denied certain rights to the applicants when their
applications for amendment or renewal of licence were rejected or
their licences were suspended or cancelled. He informed the Com-
mittee that the aforesaid rules were examined by the Ministry in
consultation with the Ministries of Home Affairs and Law in the
light of the observations made by the Committee on Subordinate
Legislation in para 26 of its First Report (Fourth Lok Sabha) and
necessary notifications were isswed on 29-7-1970, which modified the
existing provisions contained in 1ules 92 and 93 and Article Nos. 8
and 9 of Schedule IV appended to the Explosives Rules, 1940-

36. The representative of the Ministry further told the Committee
that the draft rules had been published in the Gazette of India for
the information of all persons likely to be affected thereby and cal-
. ling for any objections or suggestions from them within a month.
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In the Rules, it has now been provided that not only an opportunity
of being heard should be given te the party whose application for
licence was being refused or the licence was being suspended or can-
celled, but the order so given should be recorded in writing and that
person also had a right to appeal against such an order. But with a
view to minimise unnecessary litigation, an opportunity of being
heard was not to be given to a party (i) whose licence was being
suspended for violation of any of the provisions of the principal Act
or the Explosives Rules, 1940, or of any condition contained in such
licence and if in the opinion of the licensing authority, such a vio-
lation was likely to cause danger to the public; and (ii) whose licence
was being suspended or cancelled by the Central Government, if it
considered that in the public interest or in the interests of the secu-
rity of the State, such an opportunity should not be given. Agsin,
no copy of the order suspending or cancelling a licence by the Cen-
tral Government would be given to the licence-holder, if the reasons
for such suspension or cancellation could not be disclosed in the
public interest or in the interests of the security of the State.

37. When asked why it should not be made clear in the rules
that it was necessary for the licensing authority to give a speaking
order to the licence-holder at the time of suspension or cancellation
of this licence in the public interest, the representative agreed that
it would be examined and incorporated in the rules along with sug-
gestions received from other persons in this behalf.

38. As regards dispensing with the practice of obtaining a ‘No
Objection Certificate’ from the District Authority for the renewal of
licences as suggested by the Explosives Committee, the representa-
tive of the Ministry stated that no final decision had been taken in
this regard. But, generally the view of the Government in this
particular matter was that the period of ‘No Objection Certificate’
must spread over a longer period than it was at present. He fur-
ther assured the Committee that the Government did not want to
suspend the rights of the individuals in respect of their trade and
commerce and at the same time it was felt that if the licensing autho-
rity was wrong or had over-exceeded its authority, the aggrieved
party must have a right to seek redress.

39. When asked to ‘state the reasons for delay (more than two
years) in amending the relevant rules, the representative of the
Ministry explained that it took a longer time than it should have
taken in getting the above rules vetted from two or three Minis-
tries/Departments.
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40. The Committee regrets to observe that it took Government
more than twe years to issue draft rules for amending rules 92 and
93 and Article Nos. 8 and 9 in Schedule IV appended to the Explo-
sives Rules, 1940. Even the communications received from Govern-
ment did not give straight replies to the queries raised by the Com-
mittee. The Committee deplores this tendency on the part of a
Ministry of the Government of India to treat queries from a Parlia-
mentary Committee in such a light-hearted manner.

11. The Committee is not eonvinced with the explanation given
by the representative of the Ministry during the course of his evi-
dence that ‘it took a longer time than it should have taken in getting
the rules vetted from two or three Ministries/Departments’, particu-
larly when the draft rules have been published in the Gazette only
on the 29th July, 1970, i.e. one day before the Ministry was suminon-
ed to appear before the Committee for evidence. The Committee
feels that Government should have taken prompt action when it was
brought to its notice that the Rules framed by it denied the appli-
cants/licence holders an opportunity of being heard when their appli-
cations for amendment or renewal of licences were rejected or their
licences were suspended or cancelled. '

42. In regard to ‘No Objection Certificate’, the Committee feels
that Government should satisfy itself from all angles before the
grant of a licence on the basis of such a Certificate. But once a ‘No
Objection Certificate’ has been granted, Government should see that
no hurdles are placed in the way of a licensee for setting up and
running explosives factories. The Committee recommends that the

period of ‘No Objection Certificate’ should spread over a longer period
than what it is at present.

43. The Committee also recommends that a provision should be
made in the Explosives Rules, 1940, making it incumbent on the
Licensing Authority to give a speaking order to the licence-holder,
whose licence is suspended or cancelled so that he may know the

reasons for such an order and may seek legal remedies, if he so
desires.

Vi
THE SEEDS RULES, 1968 (G.S.R. 1632 of 1968)

44. During the course of examination of the Seeds Rules, 1968
(G.S.R. 1632 of 1968), it was noticed that no remedy had been pro-
vided for dealing with persons who sold or supplied seeds which
did not conform to the minimum limits of germination and purity,
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as specified by the Central Government under Section 6 of the
Seeds Act, 1966. It was felt that the absence of such a penal pro-
vision might increase activities of such persons and thus lead to
the devastation of crops of farmers. There was also no provision
for dealing with the persons conniving with Seed Inspectors or
other officers for securing false certlﬁcates regarding marking or
labelling of seeds. .

45. The Committee took up the matter with the Ministry of Food,
Agriculture, Community Development and Cooperation (Depart-
ment of Agriculture), who in reply inter alia staetd as below:

'

..The Act does not provide for compensation for any loss-
es suffered by the farmer who buys sub-standard seeds.
Such compensation can be claimed by the suffering farmer
only under the civil laws. The absence of such provi-
sions is not on account of any error or short sightedness.
Such a substantive provision cannot be introduced in the
Rules without any provision in the Act to that effect.

The law seeks to protect the farmer upto the point of ensur-
ing that seed of the important and significant kinds and
varieties is sold under proper labelling observing mini-
mum standards. It does not go beyond that.

There is also no punitive provision for dealing with persons
conniving with officers for securing false certificates re-
garding labelling of seeds, etc. As far as the Govern-
ment servants involved are concerned such punishment
can be meted out under Departmental Rules and Regula-
tions. Besides the general criminal laws are also appli-
cable to these cases. The same goes for the non-officials
involved in such practices. It does not appear to be

necessary, therefore, to make separate provisions in the
Act”.

46. The representative of the Ministry of Food, Agriculture,
C.D. and Cooperation (Department of Agriculture), who was exa-
mined by the Committee on the 30th July, 1970, on this issue stated
that it was difficult to establish that the farmer had lost his crop or
had sustained loss or damage only due to the supply of defective
seeds. A crop could be damaged due to various other factors such
as quality of soil, not storing of seeds under proper climatic condi-
tions, etc. Citing an example of maize seedsy the witness stated
that when the maize seed was introdu ﬁ.plﬂ ctions were that the
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seeds should be planted 4cm. deep. But when some of the farmers
planted those seeds 4” deep instead of 4cm., the result was that
there was no germination.

47. Asked how it could be ensured that the farmer got seeds
according to the ‘Truthful Label’ and that on the container, germina-
tion percentage, percentage of purity and lot number etc. were
indicated so that in the case of a failure, the farmer could complain
to the Seed Inspector, the representative of the Ministry stated that
under section 6 of the Seeds Act, 1966, the dealer had to fulfil cer-
tain requirements. He had to show on the label what he was sell-
ing, the percentage of germination, etc. He told the Committee
that till now there was no such legislation under which any action
could be taken against the dealer for selling sub-standard seeds. The
purpose of the present legislation was to protect the farmer from
being exploited by an unscrupulous dealer who sold sub-standard
seeds. Under the Seeds Act, the Inspectors were expected to take
samples from the dealers’ shops on the complaints made to them
and after their analysis action under section 19 of the Act could
be taken. The witness, however, admitted that it was very diffi-
cult to prove in a court of law that a farmer had suffered loss only
because of defective seeds.

48. Asked whether it was possible to give any batch number
etc. to the seed container as was being done in the case of drugs
and pharmaceuticals where each drug had a batch number and if
one sample was found defective then the whole batch was taken out of
market and it was also being indicated on the drugs that these
would not be effective after certain date, the representative of the
Ministry stated that they would consider that. He, however, added
that drugs stood slightly on a different footing because those were
produced in a factory, whereas seeds were grown by a number of
growers. It was difficult to trace out the origin of seeds. More-
over, the labels on the containers mentioned the period of viability
and the dealers were required to get their seeds retested before
they put them up for sale agian and if in storage the viability had
gone down, then the new percentage of germination had to be men-
tioned on the label. The measures like truthful labelling, selling:
of seeds in a container and voluntary certification were provided in
the Seeds Act to protect the interest of a farmer.

49. Explaining the procedure for selling seeds, the representa-
tive of the Ministry stated that the dealer was not bound to sell
seeds in a Government container. At present -certification was



23

voluntary. A dealer was not bound to sell certified seeds only.
The Seeds Act only prohibited the sale of seeds without truthful
labelling. The label was not issued by the Government as the Act
was modelled on U.S. lines where the accent was only on truthful

labelling.

50. While the Committee agrees that failure of a crop cannot be
attributed only to the quality of seeds as it could be due to many
other reasons, nevertheless, it considers that Government should
take all possible measures to ensure that a farmer is not supplied
with defective seeds and some safeguard to this effect should be
made in the Seeds Rules, 1968.

VI

IMPLEMENTATION OF RECOMMENDATIONS

(i) QUESTION OF TREATMENT OF EXPENSES INCURRED BY A MEMBER OF
PARLIAMENT IN THE DISCHARGE OF HIS DUTIES AS SUCH MEMBER
AS AN ALLOWABLE EXPENDITURE FOR PURPOSES OF INCOME-TAX

51. The Committee, after reconsidering the above matter had
agreed vide para 17 of its Fifth Report (Fourth Lok Sabha) to the
suggestion made by the then Minister of State in the Ministry of
Finance (Shri P. C. Sethi) that a standard deduction of Rs. 100
per month as the minimum under Section 57 (iii) of the Income-tax
Act, 1961, might be treated as an allowable expenditure incurred
by a Member of Parliament in the discharge of his duties as such
member for purposes of income-tax. The Committee notes that
the Ministry of Finance (Central Board of Direct Taxes) has issued
instructions in this regard to all the Commissioners of Income-tax
for their guidance. '

(ii) ALL-INDIA SERVICES (FIXATION OF CADRE STRENGTH) REGULATIONS
PROVIDING FOR ‘CENTRAL DEPUTATION RESERVE' ~

52. The Committee had observed in para 11 of its Fifth Report
(Fourth Lok Sabha) that it should not be difficult for the Ministry
of Home Affairs to lay down the nomenclature of the ‘Central De-
putation Reserve Posts’ in each Regulation fixing cadre strength of
various All India Services. This would go a long way in regulat-
ing properly the periods of tenure of officers brought from States
on deputation for manning posts under the Central Government
and to eliminate any element of favouritism which might creep
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in at the time of allocation of such posts and the incumbents there-
of to the various Central Ministries. The Committee also saw no
reason why it should not be possible for Government to fix the
tenure in respect of officers appointed to the posts above Joint
Secrtary’s rank in the interest of providing healthy and clean ad-
ministration. The Committee considered that the duration of
tenure in one post should be kept in view while sanctioning another
tenure to the same incumbent against the next higher post.

53. In this connection, the Committee considered the following
reply received from the Ministry of Home Affairs:

“....the recommendation....that posts included in the Cen-
tral Deputation Reserve should be shown by nomencla-
ture has been re-examined and this Ministry is still of
the view that it would not be feasible to give the gre-
cise nomenclature of the posts which would be manned
by the officers brought on deputation to the Centre. Re-
garding the recommendation that tenure should also be
fixed in the case of officers appointed to posts above the
rank of Joint Secretaries the scheme for staffing the
senior administrative posts under the Centre already
lays down that officers who are borrowed for appoint-
ment to the posts of, or equivalent to, Joint Secretaries
and Secretaries will revert to their cadres on the expiry
of a period of five years. There were no posts in the
State equivalent in pay and status to the post of Secreta-
ries and Additional Secretaries in the Government of
India. It is mainly because of this that this rule has not
been enforced in the case of the posts of Additional Sec-
retaries and above. The position regarding periods of
tenure in various posts are now proposed to be fixed
under statutory rules.” )

54. The Committee has considered the above reply of the Minis-
try of Home Affairs, but has not been able to agree to its views.
The Committee, therefore, reiterates its earlier recommendation
made in para 11 of Fifth Report (Fourth Lok Sabha) that the Minis-
try of Home Affairs should lay down the nomenclature of the ‘Cen-
tral Deputation Reserve Posts’ in each Regulation fixing cadre
strength of various All India Services. The Committee desires that
mecessary amendments in this regard be made in the All India
Services (Fixation of .Cadre Strength) Regulations and they may
be laid on the Table of Lok Sabha within a period of three months.



25

(iii) IMPOSITION OF FEE ON CANCELLATION OF RAILWAY TICKETS

55. The Committee had observed in para 34 of its First Report
(Fourth Lok Sabha) that charges like the one levied for cancella-
tion of unused Railway Tickets should not be levied or collected
without any specific authorisation by an Act of Parliament and
so far as Section 47 of the Indian Railways Act, 1890 was concerned,
there was nothing which authorised the Railway Administration to
levy such cancellation charges. The Committee notes with satis-
faction that a Bill (No 27 of 1970) has been introduced in Lok Sabha
on the 24th March, 1970, by the Minister of Railways for suitably
amending Section 47 of the Indian Railways Act, 1890, and to vali-
date the levy and collection of such charges made before the amend-
ed Section 47 becomes effective.

(iv) RULES REGARDING RECRUITMENT OF MEMBER-SECRETARIES IN THE
RaiLway SERVICE COMMISSIONS

56. The Committee on Subordinate Legislation had made the
following recommendation in para 49 of its Fourth Report (Fourth
Lok Sabha):—

“The Committee feels that the revised notification regarding
the recruitment of Member-Secretary in the Railway
Service Commissions, which has been sent to the Union
Public Service Commission for their acceptance is not
satisfactory. The notification, as it is worded, leaves ample
scope for appointing, serving or retired Railway Officer as
member of a Railway Service Commission without having
first-hand knowledge of the working of any of the Zonal
Railways. The Committee feels that the recruitment rules
should be suitably amended in order to provide that an
officer of the Railway Board’s Secretariat or of the Zonal
Railway will be eligible for appointment as Member-
Secretary provided he has held office on a Zonal Railway
for at least five years.”

57. In this connection, the Committee has considered the follow-
ing reply of the Ministry of Railways (Railway Board):

“Prior to February, 1968, each of the four Railway Service
Commissions consisted of a Chairman and two Members,
Recruitment Rules for the post of Member, Railway
Service Commission, were. framed “in consultation with

* the Union Public Service Commission, and were notified
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under the Ministry of Railways Notification No. E(GR)I-
65RSC2, dated 15th January, 1966. The rules provided
that the field of choice for the post of Member would
ordinarily consist of:—

(i) Retired Railway/Government Officers;
(ii) Ex-Members of Parliament; and

(iii) Men of repute, e.g. educationists, eminent lawyers,
ete.,

The Union Public Service Commission originally suggested
that a note as reproduced below should be appended
under the Member, Railway Service Commission:

‘One of the two Members in each Commission shall be a
person who, at the date of his appointment, must have
held office for at least 10 years under the Government
of India or under the Government of a State.’

In the meanwhile, the Railway Accidents Enquiry Committee,
vide their recommendation No. 49 of their Report recom-
mended that at least one of the Members of each Railway
Service Commission should be a serving or retired Railway
Officer. This recommendation was accepted by the Gov-
ernment and the Commission were informed that there
should be a stipulation in the Rules to the effect that
at least one of the Members in each Commission should be
a retired/serving Railway Officer. The Commission there-
fore, in the rules finally approved by them, amended the
above-mentioned note on the following lines: —

‘One of the two Members in each Commission shall be a
serving or a retired Railway Officer who must have held
office on the Railways for at least 10 years.’

The Railway Accident Enquiry Committee, however, did not
prescribe any limit of service which one should have
rendered for becoming eligible for the post of Member.
The 10 years’ limit was only prescribed by the Commis-
sion and the expression ‘on the Railways’ came to be used
as advised by the Commission.

In February, 1968, the question of affecting some reduction in
expenditure on Railway Service Commissions as a measure
of economy and in view of the availability of surplus Class
III staff on Railways and consequent reduction of recruit-
ment, was considered and it was decided by this Ministry
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that there should be only one Chairman and one Member-
Secretary in each of the four Commissions. The posts
of Secretary were abolished. It was also decided that the
Member-Secretary would be drawn either from the Secre-
tariat of the Railway Board or from the Zonal Railways.
This decision was taken after detailed deliberations and
had the approval of the Minister of Railways. There were
a few complaints against the manner in which the Members.
of the Railway Service Commissions had performed their
duties in the past and the Central Vigilance Commission:
had observed that the mode of choice had probably not
resulted in the selection of right type of personnel as
Members of the Commissions. The method of filling the
post of Member-Secretary was, therefore, considered in
detail in consultation with the Union Public Service Com-
mission and it was decided that a panel of officers of the
Railway Board Secretariat or of Zonal Railways who were
considered suitable by the Ministry of Railways and who
were within the age limits of 52 years and 58 years would
be forwarded to the Commission who would select and
recommend a candidate from that panel. Accordingly,
retired officers were made ineligible for appointment as
Member-Secretaries. This necessitated revision of the
recruitment rules. .. .the rules now contain a note as under:

‘A permanent officer of the Railway Board Secretariat or
of Zonal Railways shall be eligible for appointment as
Member-Secretary provided he has held office on the
Zonal Railways and/or the Railway Board Secretariat
for at least 10 years and has not more than 6 years to
serve in his regular post and eventually retires in his
capacity as such Member-Secretary.’

It will thus be seen that the Commission who had used the
expression ‘on the Railways’ had intended only to convey
the meeting ‘Railway Officer with ten years service’.

As the designation of the post suggests, it will be observed
that the Member-Secretary under the revised set-up has
now to perform a dual function. As a Secretary to the
Commission, he is to perform all the Secretariat duties
and has to assist the Chairman in the proper functioning
of the office establishment and his duties as such correspond
to those performed by the officers of the Secretariat. As
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such Tor the proper discharge of the functions as Secre-
tary, it i5 essential that an officer has the full background
of the Secretariat work and knowledge of the rules govern-
ing the recruitment to Class III posts. This aspect
weighed with the Government and the Commission in
including officers of the Railway Board Secretariat in the
field of choice for the posts of Member-Secretaries.

As a Member, he has to deal exclusively with the recruitment
side which involves testing, interview and selection of
suitable candidates, keeping in view the provisions made
in the recruitment rules. At this stage, he ‘is assisted by
an officer of the Railway for which recruitment has to
be made. The posts of Secretary, Railway Service Com-
mission, since 1861, have been continuously held by the

officers of the Railway Board Secretariat Service and they
have functioned satisfactorily.

The doubts expressed by the Committee on Subordinate
Legislation vide Lok Sabha Secretariat’s O.M. No. 49|CII|
68/dated 28th September, 24th October and 20th December,
1968, were specifically brought to the notice of the Com-
mission. The Commission were also informed that it had
been Clarified to the Committee that the term ‘Railway
Service’ is comprehensive one and includes service in the
Railway Board and consequently the expression ‘on the
Railways’ would cover the Railway Board Secretariat also.
The U.P.S.C. at whose instance the limit of 10 years ser-
vice for eligibility to the post of Member in case of the
retired Railway employees was incorporated in the

original recruitment rules were satisfied and agreed to
the suggestion.

The Railway Board Secretariat Service was constituted as a
regular service in 1954. Posts of Joint Directors in the
functional Directorates of the Railway Board are filled by
drafting officers from the different Railway Services.
Therefore, only a limited number of Selection Grade posts,
Joint Directors|Deputy Secretaries (Scale Rs. 1100-1800|-)
are available for promotion of the officers of the Railway
Board Secretariat Service unlike the Ceritral Secretariat
Service where comparatively more seleation grade posts,
Deputy Secretaries or equivalent, and some other higher
administrative posts are available for pramotion. It had,
therefore been represented to the Ministry of Railways
that some more selection grade posts should be made avail-
able for promotion from the Railway Board Secretariat Ser-
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vice. This Ministry, therefore, after careful consideration
with a view to providing avenue of promotion to the officers
of the Railway Board Secretariat Service, decidéd that the
posts of Member-Secretaries in the Railway Sefvice Com-
missions should also be thrown open to the officers of the
service. Since the officers of the Railway Board Secre-
tariat are not required to work on the Zonal Railways,
these officers will not be eligible for the post of Member-
Secretary in the Railway Serviee Commission in terms of
the recommendation of the Committee on Subordinate
Legislation. Therefore, the only additional avenue of
promotion provided to them will also be closed.

In view of the considerations brought out above, this Ministry
request that the matter may please be placed before the
Committee on Subordinate Legislation for favour of
reconsideration of the recommendation referred to above.”

58. The Committee, after carefully considering the matter in all
its aspects, would like to reiterate its earlier recommendation madeé
in para 49 of its Fourth Report (Fourth Lok Sabha) that rules should
be suitably amended in order to provide that an officer of the Secre-
tariat of the Railway Board or of a Zonal Railway Will be eligible for
sppointment as Member-Secretary provided he has held office on a
Zonal Railway for at least five years.

(v) FrRee ENTRY TO PROTECTED MONUMENTS

59. The Committee had recommended in para 40 of its Fourth
Report (Fourth Lok Sabha) that the Government should make an
early appraisal of the feelings of the local people through local insti-
tutions and might even conduct a survey so as to find out when the
poor folk visited the various protected monuments in large numbers
and fix the days for free entry accordingly in respect of such monu-
ments located at different places in the country.

60. The Committee has considered the following note furnished
by the Ministry of Education and Youth Services after ascertaining
the feelings of the local people through the Archaeological Survey of
India:

R the Archaeological Survey of India ascertained the
feelings of local people in regard to continuance of Friday
as free day through the staff of the Archaeological Survey

2209 (E) LS—3.
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of India by making verbal enquiries from the visitors and

“local inhabitants and in some cases by making formal

reference to local institutions and other authorities......

‘It has been decided to agree with the suggestions made

by Director General and amend the Ancient Monuments
and Archaeological Sites and Remains Rules, 1959 accor-

dingly.”

61. The Committee notes that the Ministry of Education and Youth

Services after having ascertained the feelings of the local people
through the Archaeological Survey of India has agreed to the sugges-
tions made by the Director General, Archaeological Survey of India
and has decided to amend the Ancient Monuments and Archaeologi-
cal Sites and Remains Rules, 1959, accordingly. .

(vi) RecruiTMENT RULES UNDER THE TEA AcT, 1953

62. The Committee on Subordinate Legislation had recommended

in para 52 of its First Report (Fourth Lok Sabha) in March, 1968, as

under:

“While the Committee have now been assured by the represen-

tatives of the Ministry that the recuritment Rules under
the Tea Act, 1953 would be finalised by the end of Feb-
ruary, 1968, nevertheless, they are distressed at the lacka-
daisical manner in which both the Ministry of Commerce
and Tea Board have acted in this case. It appears incredi-
ble that a period of more than 14 years should have elapsed
without the recruitment rules having been framed and,
in the meanwhile, files containing draft recruitment rules
tossed to and fro between the Ministry and the Tea Board.
The Committee need hardly point out that the main pur-
pose of vesting autonomy in the Commodity Boards is to
enable them to transact their business more efficiently and
if red-tapism and chronic delays of this nature were to
occur, the very object of setting up these Boards would be
defeated.

The Committee are also unhappy over the dormant role played

by the Ministry of Commerce in dealing with this case
and they wonder how it did not strike them at all, at any
stage, that some of their actions in the matter of appoint-
ments to the various posts in the higher echelons of Tea
Board were vulnerable’ in the absence of the Rules in
question.”
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63. On 9th July, 1968, the erstwhile Ministry of Commerce was
asked to intimate the details of action taken or proposed to be taken
by it to implement the above recommendation for the information
of the Committee. After protracted correspondence, the Ministry
sent the following reply on-the 12th May, 1970:

‘o the relevant rules have since been finalised. A draft
notification has been sent to the Ministry of Law for vet-
ting before issue of the draft. It is expected that the noti-

fication will be finally published shortly.”

64. On the matter being pursued further, the following reply has
been received from the Ministry of Foreign Trade on the 18th August,
1970: .

Yl We are awaiting the concurrence of the Ministry of
Home Affairs in this case. That Ministry had called for
some more details and these were furnished some time in
the third week of July. We are expecting the return of
this file, when orders will be issued. The delay which is

beyond our control is, however, regretted.”

65. The Committee takes a serious view of such a long delay in the
framing of recruitment rules under the Tea Act of 1953. The Com-
mittee deplores this sad state of affairs. In spite of an assurance
given by the representatives of the erstwhile Ministry of Commerce
as far back as in January, 1968, that the rules will be finalised by
February, 1968, Government has not yet seen its way in pushing
through the rules. The Committee trusts that the recruitment rules
in question will be finalised and published in the Gazette without
any further delay.

NeEw DELHI; ANAND NARAIN MULLA,
The 3rd September, 1970. Chairman,
Committee on Subordinate Legislation.



SUMMARY OF RECOMMENDATIONS|OBSERVATIONS MADE BY

THE COMMITTEE

S. No.

Para Numbers

Summary

1)

2)

3)

19

The Committee desires that the present Model
Clause providing for laying of rules before both
Houses of Parliament, as approved by the ‘Com-
mittee on Subordimate Legislation in para 45 of
its Seventh Report (Second Lok Sabla), should
continue or in the alternative the recommenda-
tions made by the Rajya Sabha Committee on
Subordinate Legislation in para 25 of its Fifth
Report that “the existing ‘laying formula’ should
be modified so as to provide that (i) the statutory
period of 30 days might be completed in one
segsion or two or more successive sessions; and
(i1) the right to suggest modification in the
‘Order’ should extend to one additional session
immediately following the session in which the
period of 30 days is completed”, should be accep-
ted in its entirety.

The Committee agrees that it may not be
possible to entrust always inquiries against
delinquent officers to Gazetted Officers under the
Central Civil Services (Classification, Control
and Appeal) Rules, 1965, as the Department of
Communications has under its employment a
large number of persons spread over the entire
country. But the Committee strongly feels that
the inquiries should be conducted by an Officer
who is sufficiently senior to the officer whose
conduct is being inquired into. Inquiry by a
junior officer, the Committee feels, cannot come-
mand confidence which it deserves

32
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27

40-43

The Commijttee recommends that the Ministry
of Home Affairs should bring forward a suitable
amendment to Clause 3 of the All-India Services
(Laying of Regulations before Parliament) Bill,
1969 (as passed by Rajya -Sabha on the 25th
November, 1969) so that “laying” of Regulations
before Parliament which are no longer in force
is avoided.

The Committee regrets that it took Govern-
ment more than two years to issue draft rules
for amending rules 92 and 93 and Article Nos.
8 and 9 in Schedule IV appended to the Explosives
Rules, 1940. Even the communications received
from Government did not give straight replies
to the queries raised by the Committee. The
Committee deplores this tendency on the part of
a Ministry of the Government of India to treat
queries from a Parliamentary Committee in
such a light-hearted manner.

The Committee is not eonvinced with the
explanation given by the representative of the
Ministry during the course of his evidence that
‘it took a longer time than it should have takenr
in getting the rules vetted from two or three
Ministries|Departments’, particularly when the
draft rules have been published in the Gazette
only on the 29th July, 197] i.e. one day before
the Ministry was summoned to appear before
the Committee for evidence. The Committee
feels that Government should have taken prompt
action when it was brought to its notice that the
Rules framed by it denied the applicants|licence
holders an opportunity of being heard when
their applications for amendment gr renewal of
lioences were rejected or their licences were sus-
pended or cancellgd.

In regard to ‘No Qbjection Certificate’, the
Committee feels that Government should satisfy
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1

2

3)

7.

ol

50

51

-

{itself from all angles before the grant of a licence
on the basis of such a Certificate. But once a
‘No Objection Certificate’ has been granted, Gov-
ernment should see that no hurdles are placed
in the way of a licensee .for setting up and run-
ning explosives factories.., The Committee
recommends that the period of ‘No Objection
Certificate’ should spread over a longer period
than what it is at present

The Committee also recommends that a pro-
ovision should bg made in the Explosives Rules,
1940, makmg it incumbent on the Licensing
Authority to gwe a speaking order to a licence-
holder; whose licence is suspended or cancelled

.80 that he may know the reasons for such an

order and may seek legal remedies, if he  so

(desires.

While the Committee agrees that failure of a
crop cannot be attributed only to the quality of
seeds as it could be due to many other reasons,
nevertheless, it considers that Government
should take all possible measures to ensure that
a farmer is not supplied with defective seeds and
some safeguard to this effect should be made in
the Seeds Rules, 1968. .

The Committee notes that the Ministry of
Finance (Central Board of Direct Taxes) has
issued instructions to all the Commissioners of
Income-tax for their guidance, regarding deduc-
tions to be allowed to Members of Parliament
from their salaries and allowances while assess-
ing income-tax.

The Committee reiterates its earlier recommen-
dation made in para 11 of Fifth Report (Fourth
Lok Sabha) that the Ministry of Home Affairs
should lay down the nomenclature of the ‘Cen-
tral Deputation Réserve Posts’ in each Regulation

¢
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(1)

(2)

(3)

10.

11.

55

58

61

65

fixing cadre strength of various All India Services.
The Committee desires that necessary amend-
ments in this regard be made in the All-India
Services (Fixation of Cadre Strength) Regula-
tions and they may be laid on the Table of Lok
Sabha within a period of three months.

The Committee notes with satisfaction that a
Bill (No. 27 of 1970) has been introduced in Lok
Sabha on the 24th March, 1970 by the Minister of
Railways for suitably amending Section 47 of
the Indian Railways Act, 1890 and to validate the
levy and collection of cancellation charges im-
posed on wunused railway tickets before the
amended Section 47 becomes effective.

The Committee would like to reiterate its
earlier recommendation made in para 49 of its
Fourth Report (Fourth Lok Sabha) that rules
regarding recruitment of Member Secretary in
the Railway Service Commission should be suita-
bly amended in order to provide that an officer
of the Secretariat of the Railway Board or of
a Zonal Railway will be eligible for appointment
as Member-Secretary provided he has held
office on a Zona] Railway for at least five years.

The Committee notes that the Ministry of
Education and Youth Services after having
ascertained the feelings of the local people
through the Archaeological Survey of India has
agreed to the suggestions made by the Director
General, Archaeological Survey of India and has
decided to amend the Ancient Monuments and
Archaeological Sites and Remains Rules, 1959,

accordingly.
The Committee takes a serious view of such
a long delay in the framing of recruitment rules

under the Tea Act of 1953. The Committee
deplores this sad state of-affairs. In spite of an
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assurance given by the representatives of the
erstwhile Ministry of Commerce as far back as
in January, 1968 that the rules will be finalised
by Pebruary, 1868, Government has not yet seen
its way in pushing through the rules. The Com-
mittee trusts that the recruitment rules in
question will be finalised and published in the
Gazette without any further delay.




APPENDIX I

(Vide para 3 of the kport)

* List of ‘Orders’ selected for detailed examination by the Sub-

Committee of Committee on Subordinate Legislation

S1.

Number of ‘Order’

No. —— -
gm of publication in the
azette

Title of ‘Order’

1 2 3
1. SR.O.20f 1968 Lower Pivision Clerk and Stenot)aist. ibef,cnpe Ser--
— vijces) Recuritment Rules, 1968. )
4-1-1969
2. S.R.O.40of 1969 Amendmeats in the Cantonment bye-lawy published
with the notification of the Government im the Mi-
4-1-1969 iz;sst(x;y of Defence No. 433 dated 18th March,
3. G.S.R. 18 of 1969 Fundamental (Seventh Amendment) Rules, 1968.
4-1-1969
4. G.S.R. 47 of 1969 National Archieves of India (Recruitment to Class I.
and Class II Posts) Second Amendment Rules,
11-1-1969 1968.
5. G.S.R.500f 1969 Railway Protection Force (Superior Officers) Recruit-
—————— ment (Amendment) Rules, 1968, ~
11-1-1969
6. G.S.R. 54 of 1969 Cpal "Controller’s  Organisation (C} 11 Posts)
Recruitment (Amendment) Rules, &8
11-1-1969 ’
7. G.S.R. 55 of 1969 Ministry of Petraleum and Chemicals Chief Projest
—_— Ogcerlbcruitmcnt Rules, ?959“74 o Proies
11-1-1969
8. G.S.R. 69 of 1969 Gas Cylinders (Amendment) Rules, 1968.
11-1-1969
9. Q.§.R. 70 of 1969 Explosives (Second Amendment) Rules, 1968,
11-1-1969 .
10. G-S.R. 80 of 1969 Customs and Central Excise Duties Export Drawback
e . (Generul) Ist Amendment Rulgs, 196
11-1-1969 '
1. G.S.R. 81 of 1969 Customsand Central Excise Duties Export Drawback
— il’l ey (Genceral) Sdcond Amendment Ryles, 1969.

~

* Orders’as S Nos. 110204 weresclectod an3-7-1870 and S. Nos. 206 ta 592084-7-1 $70-
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12,
13.
14,
18,
16.

17,

~

8.

19.

21,

28.

26.

G.S.R. 82 of 1969

Customs and Central Excise Export Drawback (Gene-
ral) Third Amendment Rules, 1969

11-1-1969
G.S.R. 83 of 1969 Customs and Central Excise Duties Export Drawback
(General) Rules, 1960 for Serial No. 6 and the
11-1-1969 entries relating thereto.
S. O. 128 of 1969 Central Services (Medical Attendance) Amenlment
Rules, 1968
“11-1-1969 - s - - . .
S.0. 133 of 1969 Visakhapatnam Unregistered Dpck Workers (Regula-
tion of Employment) Scheme, 1968.
11-1-1969 - R -
$.0. 163 of 1969 Tripura Employees (Revision of Pay and allownnou)
Amendment Rules, 1968.
11-1-1969
8.R.0. 20 of 1969 Mlmstry of Defence, Directorate-General, National
Cadet Corps (Class I Gazetted Post)
18-1-1969 Recruitment Rules, 1968,
S.R.O. 25 of 1969 Civilians in Defence Services (Field Service liability)
. Amendment Rules, 1969.
Is_l_lm e m——— . e -
S.R.O. 26 of 1969 Arms Medical Corps (Civilian) Class III nnd v
: Posts Recruitment Rules, 1969.
18-1-1969 - -
S.R.0. 27 of 1969 Bye-hwsforregulatmg the registration of pnvate swee-
gs;o use of approved type of buckets/wheel
18-1-1969 : W8 O l?M\nmd iron for removal of night
soil from private houses it Ferozepore Canton-
ment.
S. 1969 Uttar Pradesh Foodgrains (Rutnction on Boarder/
G.S.R. 90 of ¥ 5 g:
7-1-1969
SR.920f ! President’s Pension (Maintenance of Secretarial Staff
Gs. jdid und Medlcn MM(AMM) Rules,
8-1-1969
S.R. 104 of 1969 - : tome-xm.ndummvuopmn
OSR 104 o D?maamh Officer -and- Research Officer, Umi
18-1-1969 (Pl;gmmpoeh Comnnttee) Recruitment Rules,
.R. f 1969 SmnllSaleleﬂeanmauon( -ndClan
GSR. 1070 R e O B K
18-1-1969  ment) Rules, 1968.
. f 1969 . Centmal lnthute f Fisherjes rativ 1s
GSR.1090 and Clm IVPosts) Recrultment (Ax(nmthw)
18-1-1969 Rulu,
.S.R. 110 of 1969 cmu Institute’ offuhma ‘Openatives (Cliss I
a Qlass TV Posts) Recruitsaeut’ (Amendment)
18-1-1969 ulu. 1969.
. 114071969 ° - Shipping/ Scamen’s C and Welfare , Officer
SR 14 mtto ass 1 and IT Posts)’ Second
18-1-1969 Rules, 1968.
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28. G.S.R. 122 of 1969

18-1-1969
29. G.S.R. 133 of 1969

18-1-1969
30. G.S.R. 141 of 1969

25-1-1969
31. G.S.R.143 of 1969

25--1-1969

32, G.S.R.150 of 1969

25-1-1969
33.5.G.S.R. 151 of 1969

25-1-1969
34. G.S.R.1520f1959

25-1-1969
35. G.S.R.157 of 1969

25-1-1969
36. S.R.0.350f 1969

25-1-1969
37. S.R.0.360f1969

25-1-1969

38. S.R.O.370f 1969

25-1-1969
39. G.S.R. 180 of 1969

1-2-1969
40. G.S.R. 183 of 1969

1-2-1969

41. G.S.R. 188 of 1969

—

_ Films Division (Class I and Class II Posts) Recruitment

(Amendment) Rules, 1969. o

Fundamental (Eighth Amendment) Rules, 1968

Directorate of Export Promotion (Expoft Promotion
Officers of at Ports) Ministry of Commerce
Recruitment Rules, 1968. - - -

Employees Provident Fund (Grant of Advarces to
Officers and Staff, other than Commissioners for
Building/Purchasing of Houses) (Second Amend-
ment) Rules, 1968.

Indian Railways (Specialist Surgeons) Recruitment
Rules, 1968.

Indian Railways Stores Service Recruitment Rules,
1970. '

Ministry of Information and Broadcastihg Welfaie
Inspector Recruitment Rules, 1968.

Central Excise (First Amendment) Rules, 1969,

Department of Defence Production (Directorate
General of Inspection) Class II Non-Gazetted
(Non-Technical) Posts Recruitment Rules, 1968.

Department of Defence Production (Directorate Gene-
ral of Inspection) Class1II Non-Gazetted (Cinema
%%esrators Grade II) Posts Recruitment Rules,

Civilians in Defence Service Class III Non-Gazetted
Non-Industrial Recruitment Rules, 1969.

Indian Post Office (Amendment) Rules, 1969.

Department of Agriculture (Agrcuiltural Commission-
er) Recruitment (Amendment) Rules, 1969.

Merchant Shipping (Carriage of Grain) - Rules, 1969,

1-2-1969

4T GSR.1990f1969

1-2-1969
43. G.S.R.200o0f 1969

Customs and Central Excise Duties Export Drawback
(General) Fifth Amesdment Rules; 1969

Customs and Central Excise Duties Export Drawback

1-2-1969

(General) Sixth Am¢ndment Rules, 1969, -




45,

47.

48,

49.

51,

52,

3.

5.

S6.

5.

58.

. G.S.R. 224 of 1969

8-2-1969
. O.S.R 133 of 1960

JALEL AR S EELS DOD ant

G.S.R. 210 of 1969

1-2-1969
8.0.411 of 1969

1-2-1969
G.5.R.219 of 1969

eteorological Department (Class I and Class
M‘ﬁ)’gosfs Recruitment Rules, 1868.

Iron and Steel (Contral) Amendment Qrder, 1968.

8-2-1969
oag 21 of 1969

Central Segretariat Clerical Service (Competitive Ex-

amipation) Amendment Regulations, 1969.

Ministry of Education/Investigator (Works Study)
Recruitment Rules, 1969,

8-2-1969
G.SR. 222 of 1969

R amers

Indian Iways ice of g}inm Recruitment
B (Mms;rvkma, 1969. Foime

8-2-1969
G.S.R. 223 of 1969

" 821969

Indian Railways Service of Signal Engineers Recruit-
ment (Amendment) Rules, 1969.

Indian Raflways Service of Elecmc;l”ﬁngmeers Re-

8-3-1969
G.S.R. 22§ of 1968

cruitment (Amendment) R
Ministry of Irrigation and Power, i Officers

8-2-1
0.8.!1.’228 of 1969

Recruitment (Amendment) Rules, 69.
hw‘;‘lguhl Nehru Ayurvedic Medicinal Plants Garden

8-2-1969
GSR. 22 of 1969

Herbarlum, Kothrud (Officer Incharge) Re-
cruitment Rules, 1969.

Centra) Cattle Breedlg] Farms (Class I Posts) Recruit-

meat Rules, 1
Wof Agriculture (Repaty  Commissioner

C 821969

GS.R. 235 of 1969
" §2-199
GS.R. 236 of 1969

8-2-1969
G.S.R. 239 of 1969

8-2-1969
G.S:R. 246 of 1969

&k' ’gl of 1969

8-2-1969

@ 80 Wofl”

6l.

T Y

" 1-2-1969 h
S.0. 535 of 1969

8-2-1969
G.S.R. 262 of 1969

13-2-1969

Paltry ind Liveuod Health), Recruitment (Amend-

Directorate of Plant Protection, Quarantine and Stora,
ass lo Techaical Polltont;f “Transport B:gmoes:s)
tment Rules, 1968.
Banking Compani¢s (Amendment) Rules, 1969.
Customs and Central Excise Duties Export Drawback
(Geperal) Seventh Amendmant Rules, 1969.
lndimSupplySavbe(ClmDAMmt Rules,

Planning Commisgion (Senior Hindi Translators)
Recruitment Rules, 1969. or

Bxafg:f Vinyl Film and Shasting (1aspection) Rules,
Dd&ion of Financial Powers (Amepdment) Rules,

Delhi, Himachal Pradesh and Andaman and Nicobar
Isla = 4~ * 'ice Service (Amendmeat) Rules, 1969
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63.

65.

67

68.

69.

70.

".

72.

73.

74.

5.

76.

71.

78.

80.

G.S.R. 263 of 1989

L]

Delhi, Himachal Pradesh and Andaman and Nicobar

15-2-1969
G.SR. 264 of 1969

Islands Civil Service (Amendment) Rules; 1969.
Delhi, Himachal Pradesh and Andaman and Nicobar

15-2-1969
G.S.R. 265 of 1969

{sglggnds Civil Service (Second Amendment) Rules ,

Delhi, Himachal Pradesh and Andaman and Nicobar

15-2-1969
G.S.R. 272 of 1969

1I<;1639m:ls Police Service (Second Amendment) Rules

Customs and Central Excise Duties Export Drawback
(General) Eighth Amendment Rules, 1969.

15-2-1969
.|, M. 277

qfr st Fraem wrfas frdureg oot

15-2-19589

G.S.R.284 of 1969

mzfas frRumem (a7 3 fafek affe e T
- si{eaT Wt fram, 1968)
Small Scale Industries Organisations/Class I and

15-2-1969
G.S.R. 286 of

1969

Class II (Gazetted) Posts/Recruitment (Fourth
Amendment) Rules, 1968.

Grant of Loans to Licensed Salt Manufacturers

15-2-1969
G.S.R. 293 of

1969

(Amendment) Rules, 1969.

Department of Parliamentary Affairs (Recruitment
and Conditions of Service) Amendment Rules, 1969.

15-2-1969
G.S.R. 294 of 1969

8-2-1969

ClassIand ClassII Gazetted Posts (Office of the Textile
Commissioner and the AllIndia Hardloom board)
Recruitment (Second Amendment) Rules, 1968.

Ministry of Irrigation and . Power, Hindi Officers
Recruitment (Amendment) Rules, 1968.

Constitation (Distribution of Revenue (Amendment)

Order, 1969.
Indian Patents and Designs (Amendment) Rules, 1967,

Income-tax (Second Amendment) Rules, 1969.

Income-Tax (Amendment) Rules, 1969.

G.S.R.2960f 1969
15-2-1969

G.SR. 300 of 1969
12-2-1969

S. 0. 584 of 1969
15-2-1967

S. 0. 625 of 1969
14-2-1969

S.0. 624 of 1969
14-2-1969

G.S.R. 422 of 1969

Farakka Barrage Project (Class I and Class IT Posts)

22-2-1969

G.S.R. 438 of 1969

Recruitment (Second Amendment) Rules, 1969.

Ex-Servicemen (Reservation of Vacancies inthe Central

22-2-1969

G.S.R. 439 of 1969

Cevil Services and Posts Class IIi and Class IV)
Rules, 1969.

Railway Board (Class I Posts in Economic Cell) Re-

22-2-1969
G.S.R. 303 of 1969

cruitment Rules, 1969.
Constitution (Application to Jammu & Kashmir)

17-2-1969

Amendment Order, 1969.

.
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1 2 3
81. S.R.O. 62 of 1969 General Provident Fund (Defence Services) (First
Amendment) Rules, 1969.
22-2-1969
82, S.0. 645 of 1969 Jawaharlal Institute of Post-graduate Medical Educa-
tion and Research, Pondicherry (Class I Gazetted)
22-2-1969 Recruitment Rules, 1969.
83. G.S.R. 446 of 1969 Wheat Roller Flour Mills (Licensing and Control)
Amendment Order, 1969.
21-2-1969
84. G.S.R. 461 of 1969 Officer on Special Duty (Internal Finance Ministry of
3196 External Affairs) Recruitment Rules, 1969.
85. G.S.R. 463 of 1969 Official Languaege (Legislative) Commission ( Class 111
3196 Non-Gazetted Posts) Amendment Rules, 1968.
86. G.S.R. 468 of 1969 Supreme Court (Amendment) Rules, 1969.
1-3-1969.
87. G.S.R.4710f 1969 Mnmstry of Food and Agriculture (Recruitment to
Technical Non-Gazetted Class II and I1I Posts)
1-3-1969 Amendment Rules, 1969.
88. G.S.R.4720f 1969 Directorate of Sugar and Vanaspati (Recruitment
to Class I and Class II Posts) Amendment
1-3-1969 Rules, 1968
89. G.S.R. 576 of 1969 Small Scale Industries Organisation [Class I and Class
11 (Gazetted) Posts) Recruitment (Third Amend-
1-3-1969 ment) Rules, 1968.
90. G.S.R.477of 1969 Small Scale Industries Organisation Class I and Class
II (Gazetted) Posts Recuritment (Fourth Amend-
1-3-1969 ment) Rules, 1968.
91. G.S.R. 486 of 1969 Posts & Telegraphs (Linemen/Sub-Inspectors/Line Ins-
131969 pectors ) Recruitment Rules, l969pec
92, G.S.R.5270f 1969 * Directorate of Sugar and Vanaspati (Recruitment to
Class I and 11 Post) (Amendment) Rules, 1968,
8-3-1969
93. G.S.R. 770 of 1969 Indian Forest Service (Pay) Amendment Rules, 1969,
15-3-1969
94. G.S.R. 775 of 1969 Central Excise (Second Amendment) Rules, 1969,
15-3-1969, .
95. G.S.R. 776 of 1969 Central Excise (Third Amendment ) Rules, 1969,
15-3-1969
96. G.S.R. 790 of 1969 All India Handicrafts Board (Class I and Class II)
(Gazetted Posts) Recruitment (Amendment) Rules
15-3-1969 1969.
97. G.S.R. 794 of 1969 Department of Food (Class I and Class I1 Non-Secre-
15-3-1969 “oe, oo R t ) Rules-
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98,

100.

101.

102.

103.

104.

105.

106.

107.

108.

109.

110.

111,

112.

113.

114,

S.R.O. 66 of 1969

1-3-1969
G.S.R. 820 of 1969

22-3-1969
G.S.R. 823 of 1969

22-3-1969
G.S.R. 824 of 1969

22-3-1969
G.S.R. 825 of 1969

22-3-1969
G. S. R. 833 of 1969

22-3-1969
G.S.R. 834 of 1969

22-3-1969
S.0. 752 of 1969

1-3-1969
S.0. 756 of 1969

1-3-1969
S.0. 757 of 1969

1-3-1969
S.0. 835 of 1969

1-3-1969
S.0. 951 of 1969

15-3-1969
S.R.O. 114 of 1969

12-4-1969
G.S.R. 760 of 1969

3-3-1969
G.S.R. 761 of 1969

3-3-1969
G.S.R. 881 of 1969

26-3-1969
G.S.R. 864 of 1969

29-3-1969

Army Amendment Rules, 1969.
Centxl'a9l6 9Information Service (Amendment) Rules,

Registration of Newspapers (Central Amendment)
Rules, 1968.

Director (Economic Reserach) Directorate of E xport
Promotion, Ministry of Foreign Trade and Sup-
ply (Deptt. of Foreign Trade) Recruitment Rules,
19

69.
India119 61;1spection Service (ClassI) Amendment Rules,
1969.

Delhi, Himachal Pradesh and Andaman and Nicobar
Islaéngds Civil Service (Third Amendment) Rules,
1969.
Delhi, Himachal Pradesh and Andaman and Nicobar
lIs%ands Police Service (Third Amendment) Rules,
969.

Authentication (Orders and Other
Amendment Rules, 1969.

Instruments)

Civil Service (First Amendment) Regulations, 1969.
Fundamental (First Amendment) Rules, 1969.

Delhi, Meerut and Bulandshahar Milk and Milk
Products Control Order, 1969.

Central Civil Services (Conduct) First Amendment
Rules, 1969.

Indian Air Force Act (Amendment) Rules, 1969.

Roller Mills Wheat Products (Price Control) Amend-
ment Order, 1969.

Bihar Roller Mills Wheat Products (Price Control)
er, 1969.

Andhra Pradesh Public Empioyment (Requirement
as to residence) Amendment Rules, 1969,

Explosives (Amendment) Rules, 1969.

~




~

118,
116.
7.

118,

119.
120.
121,
122
123,
124,
125,
126.
127
128.

129.

G.S.R. 872 of 1969

Cetral thformatlon service (Second Arfiehdment)

Rules, 1969.
29-3-1969
G.S.R. 873 of 1969 Central Information Service (Third Ameéndment)
Rules, 1969.
29-3-1969
G.S.R. 877 of 1969 Departmeiit of Co-opération (Class I and IT Posts)
- Recruitment Rules, 1968.
29-3-1969
G.S.R. 879 of 1969 Central Catile Breeding Farms (Administrative Offi-
cers) Recruitment Rules, 1969.
29-3-1969
Q.S.R. 910 of 1969 The Caastitution (Application to Jammu and Kash-
mir) Second Amendment Order, 1969.
31-3-1969
G.S.R. 891 of 1969 High Court Judges Travelling Allowanee (Amend-
e . meat) Rules, 1969.
5-4-1969
G.S.R. 894 of 1969 Secretariat Service Section Officers’ Grade
Limited Departmental Competitive Examination
5-4-1969 (Amendment) Regulations, 1969.
G.S.R. 905 of 1969 Indian Supply Service (Class I) Second Amendmient
Rules, 1969. :
5-4-1969
G.S.R. 937 of 1969 Town and Planning Organisation (Class I
and II Posts) Recruitment (Amendment) Rules
12-4-1969 1969.
G.S.R. 945 of 1969 Coel Mines (Amendment) Regulations, 1969.
12-4-1969
G.S.R. 951 of 1969 lmpon nnd Expon Trade Control Organisation (Class
I1 Posts) Recruitment (Amendment)
12-4-1969 Rula. 1969
G.S.R. 956 of 1969 Post Office Savings Banks (Amendment) Rules, 1969.
12-4-1969
G.S.R. 957 of 1969 Post gﬁé’ee Savings Bank (Second Amendment) Rules,
12-4-1969 '
G.S.R. 966 of 1969 Customs and Central Excise Duties Expon anback
(General) Ninth Amendment Rules, 1
12-4-1969
G.S.R. 972 of 1989 Released Erergency Coﬁnmmoned Officérs and Short
Service Commissioned Officers (Rcscwatlon of
19-4-1969 Vacancies) Amendment Rules.
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1

——

130.

131,

132.

133,

134,

135.

136.

137.

138,

139.

140.

141.

142.

143.

G.S.R. 976 of 1969

19-4-1969
G.S.R. 980 of 1969

19-4-1969

"G.S.R. of 987 of 1969

19-4-1969
G.S.R. 994 of 1969

19-4-1969
G.S.R. 1006 of 1969

26-4-1969
G.S.R. 1013 of 1969

26-4-1969

G.S.R. 1017 of 1969

26-4-1969
G.S.R. 1023 of 1969

26-4-1969
G.S.R. 1033 of 1969

u®o Hqlo 1166

20-3-1963
To Hlo 1304

31-2-1969
T¥o Ho 1396

31-3-1969
S.0. 1395 of 1969

5-4-1969
S.0. 1397 of 1969

5-4-1969

Indian Forest Service (Recruitment) Amendment

Rules, 1969

Amendment to the General Rules for all open lines of
Railways in India administered by the Govern-
ment, published withthe notification of the Govern-
ment of India, in the late Railway Department
(llsjziilway Board) No. 1078-I, dated the 9th March,

Central Excise (Fourth Amendment) Rules, 1969.

Election Commission (Recruitment of Staff) Amendment
Rules, 1969

Jayanti Shipping Company (Board of Control) Amend-
ment Rules, 1969.

Ministry of Foreign Trade and Supply (Deptt. of
Foreign Trade), Director in the Territorial
Division, Recruitment Rules, 1969.

Emp}ggé;ts' Provident Funds (Amendment) Scheme,

Central Excise (Fifth Amendment) Rules, 1969.

Ministry of Home Affairs (Secretariat Security Force)
Recruitment Rules, 1969.

T T FHAQ (I QA T) dogT fram,
1968.

g At fafwar ggfa afewg (THiew Az
ETET) TR, 1969

G 7 JT N ([ETST) ARY, 1969

Essential Commoditiss (Regulation of Production
and Distribution for purposes of Export) (First
Amendment) Order, 1969,

Esscnn'dufalDCon{’moditifes (Resulatiotp E:f Pro?uctio:;
a istribution for purposes o rt ) (Secon
Amendment) Order, 1969. port)

2

2209 (E) L.S.—4
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144,

5.0. 1259 of 1969

5-4-1969

145. Q@o%lo 1327

146,

147.

148,

149.

150.

151,

152,

153.

154,

155,

156.

15

158,

12-4-1970
$.0. 1329 of 1969

12-4-1969
S.0. 1333 of 1969

12-4-1969
S.0. 1350 of 1969

12-4-1969
S.0. 1352 of 1969

12-4-1969
8.0. 1423/DRA/18G/69

14-4-1969
S.0. 1529 of 1969

26-4-1969
S.0. 1531 of 1969

26-4-1969
S.0. 1572 of 1969

3-5-1969

$.0. 1634 of 1969

3-5-1969
S.0. 1600 of 1969

3.5-1969
G.S.R. 1040 of 1969

26-4-1969
G.S.R. 1049 of 1969

3-5-1969

G.S.R. 1050 of mio
3-5-1969 3

Allotment of Government Residences (General Poo }
in Delhi) Amendment Rules, 1969.

gfoqz sadardy (3aw raeor) smeT  fraw,
1968.
Tripura Employees (Revision of Pay and A lowances)
First Amendment Rules, 1969. -

Contributory Provident Fund Amendment Rules,
(India), 1969.

Indian Medical Council (Amendment) Rules, 1969,

Allotment of Government Residences (General Pool ip
2lhi) Am:andmeat Rules, 1969.

Cement Control (Amendment) Order, 1969.
Indian Post Office (Third Amendment) Rules, 1969.

Railway Servants (Discipline and Appeal) Amend-
ment Rules, 1969, P P fmen

Judges of the High Court of Punjab and Haryana (Allo-
cation of salaries and Allowances) Order, 1969,

Cement (Quality Control) Amendment Order, 1969,
Iron and Steel (Control) Amendment Order, 1969,

Kerosene (Fixation of Ceiling Prices) Second Amend-
ment Order, 1969.

Department of Communications (Hindi Officer) Re-
cruitment Rules, 1969.

Central Legal Services (Amendment) Rules, 1969,

A
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159. G.S.R. 1053 of 1969

3-5-1969

160. G.S.R. 1066 of 1969

3-5-1969

161. Aro Ho f7o 1071

162.

163.

164.

165.

166.

167.

168.

169.

170.

171.

172,

173.

3-5-1969

G.S.R. 1104 of 1969

10-5-1969
G.S.R. 1129 of 1969,

17-5-1969
G.S.R. 1134 of 1969

17-5-1969
G.S.R. 1138 of 1969

17-5-1969
G.S.R. 1140 of 1969

17-5-1969
G.S.R. 1143 of 1969

17-5-1969
G.S.R. 1202 of 1969

24-5-1969
G.S.R. 1213 of 1969

24-5-1969

S.R.0. 159 of 1969

31-5-1969
G.S.R. 1242 of 1969

31-5-1969
G.S.R. 1250 of 1969

31-5-1969
G.S.R. 1263 of 1969

31-5-1969

Employees’ Provident Fund (Grant of Advances to
Officers and Staffs, other than Commissioners,
for Building-Purchasing of Houses) . Amend-
ment Rules, 1969.

Central Excise (Seventh Amendment) Rules, 1969,
I AT ATAENA Gl WeTT (FaverT)
from, 1969,

Central Secretariat Service (Amendment) Rules, 1969.

Central Secretariat Clerical Service (Amendment)
Rules, 1969.

Central Drugs Standard Control Organisation in the
Directorate General of Health Services (Class I
and Class II Posts ) Recruitment Rules, 1969.

Railway Servant (Hours of Employment) (Amend-
ment) Rules, 1969.

Andhra Pradesh Coal Mines Provident Fund (Amend-
ment) Scheme, 1969.

Neyveli Coal Mines Provident Fund (Amendment)
Scheme, 1969.

Comfgggy Law Board Service (Amendment) Rules,

Indian Foreign Service Branch ‘B’ (Recruitment,
Cadre, Seniority and Promotion) Amendment
Rules, 1969.

Navlyg 6§Pension) (Second Amendment) Regulatious,

Central Information Service (Fourth Amendment)
Rules, 1969.

Indian Foreign Service (Recruitment Cadres, Senio-
rity and Promotion) Amendment Rules, 1969,

All India Services (Death-cum-Retirement Benefits
Amendment Rules, 1969.

X
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1 2 3
174. S.0. 2000 of 1969 Income-tax (Third Amendment) Rules, 1969.
23-5-1969 '
175. 'S.0. 2018 of 1969 Authentication (Orders and Other Instrum ents)
Second Amendment Rules, 1969.
31.5-1969
176. S.0. 2103 of 1969 Indian Post Office (Seventh Amendment) Rules, 1969.
31-5-1969
177. S.0. 2121 of 1969 Fundamental (Third Amendment) Rules, 1969,
31-5-1969 .
178. S.0. 2122 of 1969 Civil Service (Fifth Amendment) Regulations, 1969.
31-5-1969
179. G.S.R. 1290 of 1969 Central Health Service (Amendment) Rules, 1969,
7-6-1969
180. G.S.R. 1303 of 1969 Indian Foreign Service (Conduct and Discipline)
Amendment Rules, 1969.
7-6-1969
181. G.S.R. 1307 of 1969 Ministry of Petroleum and Chemicals and Mines and
Metals (Department of Petroleum and Chemicals)
7-6-1969 Deputy Petroleum Officer and Assistant Petro-
leum Officer Recruitment Rules 1969.
182, G.S.R. 1310 of 1969 Public Debt (Annuity Deposit Certificates) Am end-
ment Rules, 1969. .
7-6-1969
183. G.S.R.13170of 1969 Customs and Central Excise Duties Export Drawback
(General) Tenth Amendment Rules, 1969,
7-6-1969
184. G.S.R. 1319 of 1969 Custom and Central Excise Duties Export Drawback
(General) Elcventh Amendment Rules, 196¢.
7-6-1969
185. G.S.R. 1321 of 1969 Customs and Central Exclse Duties Export Drawback
(Geoeral) Twelfth Amendment Rules, 1969,
7-6-1969
186. G.S.R. 1323 0f 1969 Customs and Ceatral Excise Duties Export Drawback
—— (General) Thirteenth Amendment Rules, 1969.
7-6-1969
187. G.S.R. 1329 of 1969

7-6-1969

Customs and Central Excise Duties Export Drawback

(General) Sixteenth Amendment Rules, 1969,
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188. TTo Hjo fA0 1353
7-6—1969

FHT-IETR-AeF  (Fgat dwT) fam, 196’8

189. ¥To FTo fqo 1355
7—6—1969

FE-FA-eF  (Tgat ) fraw, 1968

190. o FTo fo 1356 FEG-IATE-ew (Hrgar qwew) f79W, 1968

7-6—=1969

191. @To FTo fq0 1357
7-6—-1969

FE-IAR-EF (FFreai gmeaT) fraw, 1968

192. dTo FTo fA0 1358
7-6-1969

FTRIF-IOR-AeH (Fvwar woraw) fraw, 1968

Hindi Officer (Ministry of Home Affairs) Recruitment
Rules, 1969.

193. G.S.R. 1359 of 1969
7-6-1969

194, S.O. 2152 of 1969
28-5-1969

Authentication (Orders and Other Instruments) Third
Amendment Rules, 1969.

195. S.0. 2154 of 1969

Manipur Employees (Revision of Pay) Amendment
Rules, 1969.
7-6-1969

196. S O. 2156 of 1969
7-6-1969

Delegation of Financial Powers (Second Amendment)
Rules, 1969.

197. S O. 2157 of 1969
7-6-1969

Fundamental (Second Amendment) Rules, 1969,

198, S.0. 2158 of 1969
7-6-1969

Civil Service (Fourth Amendment) Regulations, 1969,

199. S.0. 2159 of 1969 Civil Service (Third Amendment) Regulations, 1969,

7-6-1969
200. G.S.R. 1369 of 1969 Central Institute of Fisheries Education (Recruitment
to Class III and Ciass IV Posts) Amendment,
14-6-1969 Rules, 1969.

\__,
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1 2 3
201. G.S.R.1373 of 1969 Ministry of Steel and Heavy Engineering (Class I
Posts) Recruitment Rules, 1969.
14-6-1969
202. G.S.R. 1379 of 1969 Insestigator (Offices of the Director General, Backward
Classes Welfare and the Commissioner for Schedu-
14-6-1969 led Castes and Scheduled Tribes) Recruitment-
Rules, 1969.
203. G.S.R. 1275 of 1969 Insurance (Amendment) Rules, 1969,
28-5-1969
204. G.S.R. 1362 of 1969 Central Sales Tax (Reglstratlon and Turnover) Amend-
ment Rules, 1969,
9-6-1969
205. G.S.R. 1425 of 1969 Central Vigilance Commission Class I1I Posts (Recruit-
ment of Staff) (Amendment) Rules, 1969.
21-6-1969
206. G.S.R. 1427 of 1969 Central Bureau of Investigation (Income Tax, Customs
and Central Excise Inspector) Recruitment Rules,
21-6-1969 1969.
207. G.S.R. 1429 of 1969 Central Vigilence Commission Stenographers (Class IT
Posts) Recruitment Rules, 1969.
21-6-1969
20R. G.S.R. 1431 of 1969 Senior Staff Officers (Home Guards) Recruitment
(Amendment) Rules, 1969.
21-6-1969 ¢
209. 'G.S.R. 1433 of 1969 Union Public Service Commission (Exemption from
Consultation) Amendment Regulations, 1969.
21-6-1969
210. G.S.R. 1436 of 1969 Manipur Civil Service (Amendment) Rules, 1969.
21-6-1969
211, G.S.R. 1439 of 1969 National Police Academy (Non-Gazetted Staff) Re-
cruitment (Amendment) Rules, 1969.
21-6-1969
212. G.S.R. 1465 of 1969 Clostl 9Asgeounting Records (Motor Vehicles) Rules,
21-6-1969 )
213. G.S.R. 1471 of 1969 Films Division (Calss T and Class II Posts) Recruit-
ment (Sixth Amendment) Rules, 1969.
21-6-1969
214. G.S.R. 1473 of 1969 All lndn Radio (Clas l Posts) Recruitment (Amend-
ment) Rules, I
21-6-1969
215, S.0.2335of 1969 %}Bxport of Ceramic Products (Inspection) Rules, 1969,
12-6-1969.
216. S.0. 2336 of 1969 Boarder Security Force Rules, 1969.
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217. S.0. 2357 of 1969

21-6-1969
218. G.S.R. 1491 of 1969
28-6-1969
219. G.S.R. 1493 of 1969
28-6-1969
220. G.S.R. 1496 of 1969
28-6-1969
221. G.S.R. 1510 of 1969
28-6-1969
222, G.S.R. 1512 0f 1969
28-6-1969
223, G.S.R. 1516 of 1969
28-61969
224. G.S.R.1517 of 1969
28-6-1969
225. G.S.R. 1518 of 1969
28-6-1969
226. G.S.R. 1522 of 1969
28-6-1969

227. "lo FTo fqo .530

26-8—1969
228, G.S.R. 1531 of 1969

28-6-1969
229. G.S.R. 1538 of 1969

28-6-1969
230. G.S.R. 1543 of 1969

28-6-1969
231. G.S.R. 1545 of 1969

28-6-1969

Cotton68Grading and Marking (Amendment) Rules,
1968.
Passport (Entry into India) Amendment Rules, 1969.

Union Public Service Commission (Ex-Cadre Posts)
Amendment Rules, 1969.

Ministry of Home Affairs (Deptt. of Administrative
Reforms) Recruitment Rules, 1969,

Employees’ Provident Funds (Second Amendment)
Scheme, 1969,

Employees’s Provident Funds (Third - Amendment)
Scheme, 1969.

Geological Survey of India (Class I and Class II
Posts) Recruitment (Amendment) Rules, 1959,

Geological Survey of India (Class I and II , Non-
Technical) Posts Recruitment (Amendment) Rules
1

969.

Geological Survey of Indla (Class IT Non Gazetted)
Posts Recruitment (Amendment) Rules, 1969.

Indian Posts and Telegraphs (Clerk) in Savings Bank
Control and Internal Check Organisation) Rec-
ruitment (Amendment) Rules, 1969.

s, Sfas a9 Mg (Ao @, W

1T 9%) Wt f4ad, 1968

All India Radio (Class I Posts) Recruitment (Second
Amendment) Rules, 1969.

Centg%;nformation Service (Sixth Amendment) Rules

Customs and Central Excise Duties Export Drawback
(General) 18th Amendmeat Rules, 1969.

Customs and -Central Excige Duties Export Drawback
(General) 17th Amendment Rules, 1960,
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232, G.SR. 1547 of 1969

28-6-1969
233. G.S.R.15510f 1969

30-6-1969
234, G.S.R.15540f 1969

1-7-1969
235. G.S.R. 1555 of 1969

5-7-1969

236. |To wTo fto 1586

Customs and Central Excise Duties Export Drawbat;k
(General) 19th Amendment Rules, 1969.

Su@all'%e Pressneed (Control) Amendment Order

Kerosene (Fixation of Ceiling Prices) Third Amend-
ment Order, 1969.

Civil Aviation Department (Class I and Class II Posts)
Recruitment Rules, 1969.

suEy afewrY, s fawiaa fwer  (wedt)
fra4q, 1969.
Ministry of Finance (Deptt. of Revenue and Insu-

rance (Class 1V Posts) Recruitment Rules, 1969.

Customs and Central Excise Duties Export Drawback
(General) 21st Amendment Rules, 1969,

Customs and Central Excise Duties Export Drawback
(General) 22nd Amendmeant Rules, 1969.

5~7-1969

237. G.S.R. 1560 of 1969
5.7-1969

238. G.S.R. 1566 of 1969
5.7-1969

239. G.S.R.1568 of 1969
5-7-1969

240. G.S.R. 1570 0f 1959

5.7-1969

241. G.S.R.15720f 1969
5-7-1969

242. G.S.R. 1574 of 1969
571969

243. G.SR. 1576 of 1969
571969

244. G.S.R.1578 of 1969
571969

245. G.S.R.15870f 1969
5-7-1969

246. ¥to wio fre 1589
§--7--1959

Customs and Central Excise Duties Export Drawbacc
(General) 23rd Amendment Rules, 1969.

Customs and Central Excise Duties Export Drawback
(General) 24th Amendment Rules, 1969.

Customs and Central Excise Duties Export Draw back
(General) 25th Amendment Rules, 196).

Customs and Centnl Excise Duties Export Drawback.
(General) 26th Amendmeat Rules, 1969.

Customs and Central Excise Duties Bport Drawback
(General) 27th Amendment Rules, 196!

Project Imports (Registration Contract) Amendment
Regulations, 1969.

R wfva fafe G () fraa,
1969 .
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247. G.S.R. 1602 of 1969

All India Radio (Class III Posts) Recruitment (Second:
Amendment) Rules, 1969.

12-7-1969
248. G.S.R. 1606 of 1969

12-7-1969

249. G.S.R. 1605 of 1969

12-7-1969
250. |To FTo f70 1607

12—7-1969
251. G.S.R. 1615 of 1969

12-7-1969

252, G.S.R. 1620 of 1969
12-7-1969

253. G.S.R. 1625 of 1969
12-7-1969

254, G.S.R. 1626 of 1969
12-7-1969

255. G.S.R. 1630 of 1969
19-7-1969

256. G.S.R. 1637 of 1969
19-7-1969

257. G.S.R. 1444 of 1969
19-7-1969

258. G.S.R. 1646 of 1969
19-7-1969

259. G.S.R. 1647 of 1969
19-7-1969

260. G.S.R. 1658 of 1969
19-7-1969

261. G.S.R. 1659 of 1969

19-7-1969

Department of Company Affairs, Offices of the Regio-
nal Directors, Registrars of Companies and Offi-
cial Liquidators (Class IV Posts) Recruitment
Rules, 1969.

Secrelt;g. Company Law Board Recr’ tment Rules,.
FET IAES-Teh (Tagar) amaa faaw 1968
Central Excise (9th Amendment) Rules, 1969.

Indian Posts and Telegraphs (Stenographers) Recruit--
ment (Amendment) Rules, 1969.

Indian Bureau of Mines (Class 1II Non-Ministerial
Posts) Recruitment (Amerdment) Rules, 1969,

Post-Graduate Institute of Medical Education and.
Research, Chandigarh (Amendment) Rules, 1969.

Central Bureau of Investigation (Class III Posts)
Recruitment Rules, 1969.

Central Bureau of Investigation (Central Forensic
Science Laboratory, Delhi) Class 1II Non-Gazet-
ted Posts Recruitment Rules, 1968.

Ministry of Home Affairs (Class IV Posts) R